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[Mr. Chairman.]
The Norwegian Parliament says :

On occasion of the opening of the first
Constitutional Parliament of India the Nor-
wegian Parliament conveys its respectful
greetings and hearty wishes for the future of
the people of India.

I am sure you would all like me to convey
to the respective Parliaments our deep thanks
for their kindness in sending the messages.

MOTION OF THANKS ON ADDRES$ BY
THE PRESIDENT

MR. CHAIRMAN : The next item in the
List of Business is the motion on the Address
by the President. Diwan Chaman Lall is the
mover of the motion,

DiwaN CHAMAN LALL (Punjab): Sir, |
beg to move :

That the Members of the Council of States
assembled m this Session are deeply grateful to
the President for the Address which he has been
pleased to deliver to both the Houses of
i’srsléament assembled together on the 16th May

Sir, on such an historic occasion as the
meeting of the first Parliament of free and
independent India, it was meet and proper that
the President of the Republic should indicate
tKe road along which we have been travelling
since the arduous days of our bondage when
our great leader, Mahatma Gandhi, roused the
passion of our people for the achievement of
freedom, and that freedom, Sir, we have
realised now, under these new surroundings
here where we formerly received orders from a
foreign power ..but where we today function
'undei* ‘'the guidartcc of your most
distinguished leadership.

-Now, Sir, the President has wisely indicated
the various land-marks along this road to which
reference has been
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made by him. What are those various land-
marks ? The first and foremost, as stated by the
President, is the question of the unity of India.
It is well-known that in the pageant of the his-
tory of our country, whenever our nation has
been divided, that moment in our history has
been a moment of weakness. In fact, division
has often destroyed this great and noble and
ancient land of ours, but when unity has been
observed, it has been a source of strength and
greatness for this nation. And it is significant,
Sir, that today, after five years of freedom, we
can legitimately claim that that particular unity
which we have always found in the diversity of
the various peoples that inhabit our land is the
one basic principle running through our civic
life, and that that unity has been achieved in a
large measure under the leadership of our two
great men, Mahatma Gandhi and Pandit Nehru.

The second land-mark that has been indicated
by the President is that we must not shun but
follow the usual democratic processes which
have been sanctified now by the holding of a
colossal electoral experiment unknown in the
history of the world, when a hundred million
people or more marched to the polling booths in
peace and de-. cidcd upon the future of their own
Government in this country. Now, with that
democratic process comes the desire for
continued co-operation on the part of everyone in
India and, as the President has said, in choosing
the methods of co-operation, it is necessary to
realise that 'the means must equally be as
righteous as the ends are righteous.

The third land-mark that emerges from the
President's speech is that the Government and
those who are in charge of the destinies of this
nation are fully aware of the fact that they must
realise the ideals of social and economic justice
and equality. Those are the basic principles and
we must strive our level best to develop an
economic basis of progress for ourselves in
order that we may achieve in=
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a few years what we should really legitimately
have achieved in the past had there been a

Government of our own. Alas, it was net to be
1

The fourth principle that emerges from the
Address of the President is something so
important that very little attention has been
paid to it in this country except by certain
carping critics, and very little attention has
been paid to it in foreign" countries as well,
but that aspect is changing! That fourth
principle is what | may be permitted to
describe as the Nehru doctrine—the doctrine of
seeking peace and friendship and freedom
throughout the world and basing India's polity
upon that doctrine.

Now, the document that has been presented
to us, namely, the Address' of the President, is
not an exhaustive document. Nor is that,
document meant to be exhaustive. It has indi-
cated, as | have said, the salient factors which
govern the . polity of India, . with a passing
reference to certain important aspects of the
legislation that will be placed before this
honourable House. But | notice that there are
many carping critics who do not realise what
achievements have been won by the leaders of
this country in very difficult and desperate
conditions. It is not realised sufficiently that
when the British left India they left us with what
one may call a damnosa hacreditas—a bankrupt
inheritance. It is significant that although we are
a very great country, and possess mineral and
other resources in equal measure with the two
great powers, Soviet Russia and the United
States of America, except perhaps oil, and
possess more than the combined man-power of
those two great powers, yet we cannot call our-
selves a'great power, although we can
legitimately and rightly call ourselves a great
nation. But we were left, as | said, with a
bankrupt inheritance ; we were left with an
economy that was completely shattered. Those
who will presently talk about the production of
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food and the existence of dire conditions in the
country—famine and so forth—conditions
which have to be put right at all costs ;
conditions which | am positive the Government
is determined to see are put right—I say those
who consider all these things now must take
their minds back to those days not long ago
when as my hon. friends from Bengal will
remember, famine conditions prevailed under
the British when we were horrified, and the
world was horrified at the tragedy of millions
of starvation deaths. That was the inheritance
"that'was left to us by the powers who ruled
over our destiny. Not only that, but throughout
the many years of their rule we were unable to
build up what was absolutely essential in the
modern world, namely, basic industries. It was
against the policy of the holding power that
there should be any development of such
industries in this country, because that would
directly menace the prosperity of Great Britain,
which drew something like four shillings out of
the pound of its income from its assets.in India.
The result was that most of our necessities, the
necessities of a great nation like ours, with a
population bordering en 400 million people,
had to be imported from abroad because they
were not available here. That left us. in a terri-
ble state of unbalance. On the 3rd of September
1939, the day World War 1l started, our note
issue was 79 crores ; by the time the British
left, our note issue was something in the region
of 1,300 crcres. And this not only shattered the
unbalanced economy of India, but left us in a
state of utter chaos through which it is a
miracle that India has survived.

Then, Sir, immediately after power was
assumed, the country was divided, and we saw
the tragedy of millions of our countrymen
marching destitute from one corner of India to
another. The burden that was borne by the
authorities in controlling that situation can be
realised only by those of us who were
intimately connected with that terrible business
from day to day. The tragedy of it cannot be
mentioned
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[Diwan Chaman Lall.]

Soon after this tragedy had overtaken us, we
were confronted with a situation bordering
upon chaos. | remember that in the City of
Delhi— | do not know if many hon. Members
have any experience of those days —at that
time the situation was such that temporarily
even the Prime i Minister, even the Education
Minister, found themselves cut off from food
and fuel supplies ; communications had broken
down ; civic life had almost

come to a standstill.

Having controlled that situation, the
Administration was immediately
faced with another terrible issue— the

to Kashmir—the war

in Kashmir. It was fortunate, Sir, that we
survived all these calamities.

We have not allowed the country to go to rack
and ruin or fall into the clutches of those who
would drag this country through chaos. We
have built this nation, | believe, Sir, on very
sure foundations—the foundations of the
unity of our people. Never in the history of
India was India so united constitutionally and
geographically ; never was she knit together
as she is today—not even during the psriod of
the British invasion and rule could this be
achieved.

enace

That, Sir, has been the achievement of a very
few years of independence. While this was
taking place, a still greater tragedy overtook the
nation in the assassination of Mahatma Gandhi.
But Providence has been favourable to us, and
we must accept humbly this gift of Providence,
that we have had two leaders who are the giants
- of Asia, who would be giants anywhere, in any
part of the world. Sir, you yourself, one of the
greatest philosophers of our time, would
appreciate the reference in the Bhagwat Gita
where it says :

Whenever unrighteousness prevails on this
earth, it is then that | am born again and again
to pufan end to that unrighteousness.

We are fortunate, therefore, that during the
time of need and distress and
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misery, during those tragic, dreadful times, we
had the guidance of Mahatma Gandhi. And
when that guidance was denied us, we had the
guidance of Pandit Jawaharlal Nehru.

Sir, our leader today commands the allegiance
of millions of people not only in our country bat
of millions outside India. He c<wnmaojds that
allegiance not because of any intrinsic merit in
any particular individual although merit there
is, imt locause of the policies that he has
~followed. We are fortunate, fhecefftre, -that we
have that guidance in these “critical times—
much more crifical than most Members of this
honourable House probably are aware of.

Sir, we have survived famine, war and chaos.
We have survived many difficulties and
tragedies. We have survived the complete
collapse of law and order. We have survived
many an assault, and there is no doubt that we
have been able to achieve something and it
might be of interest not only to hon. Members
but to the people of this country to know what
those achievements are. Let me briefly draw your
attention, not in the spirit of wanting you to
make an assessment of what should have been
done and what has not been done, but in order to
focus your attention on the difficulties of the
situation facing those of the leaders of this
country, who took charge of the destiny of this
country after partition, so that realising those
difficulties, you may contrast them with the
achievements, however humble they may be,
that go to the credit of the Administration of this
country. Firstly, constitutional unity has been
achieved. Secondly, you have now colossal plans
for development, each vying with the other for
priority. You have great schemes for rural,
industrial and riverine development which, on
paper, sound difficult to understand but whose
impact upon the economic life of this country is
going to be so colossal that the social face of
India is bound to change within the next five or
ten years.
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Then, Sir, we have shown the world an
extraordinary thing. We have shown the world
the ways of democracy. We have shown this
Western World that what they tried and what
we tried can be achieved in this land in a
manner never before heard of in the history of
mankind. These millions of people—most of
them illiterate—marching to the polling booth
in order to register their vote in favour of the
people of their choice is one of the most
inspiring sights not only for India but for the
whole of Asia and for the whole of the world.
Such an experiment will fortify -the democratic
spirit not only in Asia but equally ifl the West.

Then, Sir, another change was— and it is not
an insignificant one—that we have done with
the days of invasions and wars, little or big, that
we have done with the days of supreme
imperial shadows, passing over lands that do
not belong to us and that we have changed our
policy into a policy of peace and understanding.
Now these are the basic things of which any na-
tion should be proud and it is not for us to decry
the achievements of the Administration which
are so palpable, which are so amazing in the
context of the difficulties that we have been
faced with.

Now, may | say a word to critics of this
nature, the carping ones ? Governments come
and Governments go. | do not expect the critics
to fall in love with any particular State
Government or even with the Centre. You are
perfectly justified in keeping any Government
you like in power. But may | say that these are
times for constructive criticism? These are
times when each man's shoulder has to be
placed against the wheel to get the cart out of
the rut in which it has found itself for the last
two centuries.

SHRI C. G. K. REDDY (Mysore) : | ask
what is the rut now ?

DiwaN CHAMAN LALL: My hon. friend is
very impatient. He is the sort of man who
would like to climb
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to the moon and who would like everything to
be done overnight and have the full benefit of a
new Government, a welfare State, a socialist
Government,. a Government of the people
achieved within a matter of an hour, a day, a
month or a few years. | am very fortunate that
we have somebody here who is as optimistic as
that. But | want them, and | am dealing with the
opposition as well as everybody else, to place
their shoulders to the wheel that has got into this
rut.

AN HON.
followers !

MEMBER: Only be camp

DiwaN CHAMAN LALL : My honourable
friend talks of camp followers. | say we are all
camp followers. | do not know what kind of
camp follower my hon. friend is. It is not a sin
to be a camp follower. | want you to be loyal
and show your loyalty not to anything outside
India but certainly to India, loyalty to your own
people, to your own country. Now, Sir, | would
request my hon. friends, therefore, to see that in
the next few years which are fraught with so
much menace to the world, all of us together
put our shoulders to the wheel and see that the
chariot marches along the path of progress—
the progress that has been outlined by the
President in his Address.

Now, Sir, the menace that | have talked about
is both internal as well as external. It is a very
serious menace. The same principles that have
applied to the menace in India, will apply to the
menace abroad. We are aware that one of the
strongest hopes of the world was the U.N.O. We
gave our unstinted support to it because we
believed and we still believe that it is only
through this great international organisation that
the world's troubles can be solved, discussed and
decided. Unfortunately a change has come over
the U.N.O. It is a very serious matter for
consideration. Recently Sir, as hon. Members are
aware, Libya was granted freedom by the United
Nations . Organisation, but a country next door,
Tunisia, was denied her freedom. Now it was
never contemplated, as far
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[Diwan Chaman Lall.] as | am aware, that
this great Organisation, should shut its eyes and
shut its e'ars to ths rights and interests involved
in the case of a country like Tunisia and | do
hope, Sir, that some action to this effect will be
taken by this Organisation. This Organisation
must be ready to receive every complaint of a
legitimate nature.

We
United
shall
find

have pledged our faith to the
Nations, Organisation and we
continue to do so. But, alas ! we
the world today divided into two
blocs. We are neither members of the
one bloc nor of the other. Some
voices have been raised in this country
regarding the necessity for" us to join
one bloc or the other. | do not know
that many people readily understand
the significance of the move that they
would have India adopt in joining one
bloc or the other. It is a great mis
fortune that the world so soon after the
Great War should have been divided
into these two blocs. But none of us
can shut our eyes............c.ceeee.

SHRI M. MANJURAN (Travancore-
Cochin): But we do not belong to
this bloc or that bloc. We do not want
India to belong to.........cceevenee

MR. CHAIRMAN : Let him go on.

Diwan CHAMAN LALL : My hon. friend
will pay me a compliment by listening to what
| am saying, that the World is divided into
blocs. It is not necessary that every nation in
this world should belong to one bloc or the
other. But the ideology is there, two ideologies,
two different ideologies, attracting a number of
nations on the one side and a number of
nations on the other. It is unfortunate that it
should be so.

Now, Sir, you are aware that we in India
five years ago had no foreign policy of our
own. Such a thing did not exist. In fact, the
rules of procedure of the legislatures, the
Council of States as well as the Legislative
Assembly, specifically prevented even the
asking of a question on foreign affairs on the
floor of the House. Until 1947 this country had
no such tiling
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as a foreign policy. During two centuries we
have witnessed the war play of the great
Powers, the Dutch, the Portuguese, the French,
the British, but in each case whenever any
invasion had taken place and any territory of
ours had been taken over, none of our people
had anything to do with foreign policy. We
followed under the British, we followed under
the British in the wake of a British man-of-war.
None of us, therefore, reckoned in 1947 the
great change, this sudden change from no
policy to the search for a policy. What would be
our position in the world none of us reckoned.
None reckoned the effect of this terrific blast in
the vacuum that was created in our foreign
policy in India. | believeMif | am not
mistaken,—at that time there was but one
solitary official who had some experience of
what is known as the Foreign and Political
Department. We had no codes of our own. We
had very few files to lay our hands upon and we
had no staff. We had no facts and we had no
figures and we had no policy. It was fortunate
for India, therefore, at that time that the Foreign
Office portfolio was taken over by Pandit
Jawaharlal Nehru. It" was fortunate not only
because of the big or small problems that faced
India, it was fortunate because of the vast and
complex problems that faced the Asian
countries which were under tbe compulsion of
colonial powers. The advent of Nehru, the
decision that he should take over the portfolio
of Foreign Affairs, had a most significant and
salutary effect upon the policies of the great
powers in Asia and in Africa.

Now, our policy abroad in the olden days
was neither anti-this nor pro-that. In fact, it
was no policy at all. It was merely a policy for
the purpose of furthering the imperial interests
of Great Britain and in the course of doing that
the result was that we did exactly what the
British wanted us to do. And this was true
whether it was an attack on Afghanistan, or an
attack on Burma, or the matter of our in-
volvement in many an imperial adventure. All
that policy inherited from the British had had
to be changed
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practically overnight and instead of the British
seeking, and not only seeking,, but obtaining
what | may call insulation zones around India
for their own protection, we had to change that
policy into one of seeking friendship and co-
operation with our neighbours all around.

Now that was a significant change. It was not
the policy of an imperial power seeking to
frighten its neighbour, to keep him in check, to
keep a barrier, a vacuum round the country in
order that it may not be attacked by hostile
powers. It was a policy of recognising no one,
as a hostile power, of recognising all as friends
and dealing with them on that particular basis. It
was plain, j therefore, that after August 1947
there would come a time when we would bave
to break away from the policy of Great Britain
and to concert measures to create our own
policy. Now what is that policy that was
concerted of which so much has been said and
written and which makes it possible for us to
say—now my hon. friend should remember
that—that we do not join any bloc? That policy
is a policy of peace, searching for peace
everywhere, utilising our resources, our man-
power, our ability, our skill, skill as evidenced
by your presence, Sir, in Moscow, utilising all
that skill for the purpose of achieving peace and
lessening the tensions that exist in the world.
We cannot do that with hostility towards any
nation. We can do that only with friendship and
in that manner we have succeeded in creating
confidence all around us.

SHRI ABDUL RAZAK (Travancore-
Cochin) In the event of a world
conflagration, does my hon. friend

think that India can keep aloof ........................

MR. CHAIRMAN : You will have an
opportunity of raising it in the debate. You
need not interrupt the speaker.

DiwaN CHAMAN LALL : My bon. friend
wants to ask a hypothetical 1 question. | refuse
to answer any hypothetical questions. | will deal
with facts and the facts of the situation at the
present moment : | will not deal
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,with propaganda. | am dealing with the real
situation in the country which is of such a
serious character that | would like my hon.
friend to get away from the debating society
level and bring his mind to bear upon the
realities of the situation.

Now, the realities of the situation, Sir, | was
referring to are these : that we had to make up
our minds that we would sooner or later have
to fashion a foreign policy, a series of foreign
policies—because there is no such thing as one
policy except the basic principle that is laid
down in what | have already said. We achieved
a certain measure of success in regard to that
policy. My hon. friend does not forget what we
did in regard to Indonesia. What we did for
Indonesia was conditioned by our own
limitations. Nevertheless, in spite of those
limitations the Prime Minister of India took
this step and we were able, | hope in a large
measure, to make the Government of
Indonesia a free and independent Government
with ths backing of the Arab and Asian
countries which met here in Delhi under the
Presidentship of Pandit Nehru. That was a
great achievement. But it could not have been
done had we not immediately adopted a policy
which was a policy of peace and friendship.

Now, India is not a great Power, but, as |
said, we are a great nation. We have great
interests and we are respected throughout the
world. As somebody said the other day, it is
good to live in a century of Gandhi, of Nehru,
of Tagore and of Radhakrishnan; it is good to
be an Indian and it is good to be proud to be an
Indian.

Now, Sir, India's words, her known decisions,
and her constant efforts in securing for others
freedom from exploitation and colonial rule day
in and day out, were bound to undermine the
imperial authority of the colonial powers and it
is because of that that we are able to get the
respect and attention we deserve. There are
other factors, of course, in regard to this
freedom. We have but recently circulated uiider
the authority of the Minister for External
Affairs, a note
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[Diwan Chaman Lall.] with regard to Tunisia.
| think, we can look upon the case of Tunisia as
one of very great importance to the peace of
the  world. As | have stated there is
evidence of a change in the aspect of the United
Nations Organisation. If it takes place, it is
going to be a very serious  matter for the
whole world.  But we have taken a great
initiative in  regard to Tunisia. And to every
nation we have sent a note in regard to the
position in Tunisia. In this we are concerned
not only with the interests of our own country,
but  equally so with the interests of all our
neighbours, the small and the big.  Until the
achievement of independence for our
neighbours, it is necessary that we should
develop our policy of support  so that socjal
and economic freedom may follow in the wake
of political emancipation in those countries
which were being governed by colonial
powers. As students of history and men versed
in international affairs and in the trend of liidian
thought would have known, we have been
pursuing a policy of freedom and a policy of
peace—dual policy. | do not say that we have
achieved as much as we might have achieved
but the limitations are not of our seeking. The
limitations are inherent in the situation itself,
which is indeed a serious one both for us and
the world today. | say it with  full
responsibility when | refer to the seriousness of
the situation. Since the beginning of 1948
or the end of 1947 till now, there have been at
least three occasions when the world has come
close to war, so  dangerously close to the
precipice of war. We have a great task to per-
form in raising our economic standards, even as
other countries like the new China and the
countries of Central Europe, the countries  of
Asia, the » countries of Western Europe. The
freedom that we have to achieve is not merely
political, but also economic. War is the one
thing, Sir, which is going to destroy the
freedom achieved by any one of us, no matter
what type of freedom that might be.

Now we must ask what this dual policy of
peace and freedom has
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achieved. Sir, the foreign policy of any country
is conditioned by two factors. One of them is the
capacity of that country to propound and to carry
out a particular policy, while the other factor is,
"Is that policy worthy of pursuit?" You will
notice during, these years of achievement, of
fulfilment, of despair, and of grief, both these
factors have been kept in view in whatever
action has been taken by India in the matter of
foreign affairs. You will recall, Sir, that we were
able successfully to turn the attention of" the
world towards the new China, because we said it
was a ridiculous position that a great-country
having a great and powerful Government, that
Government should not be recognised,
internationally by the Great Powers. It is we who
took the initiative as far as it lay within our
powers to do so. |. do not know how much that
decision of ours has influenced Great Britain,
also in following suit and recognizing; the
People's Government of China.. We will know
the importance of that when we realise that for
this great country of China, India is a sort of"
window upon the world. | think,. Sir, that is a
significant achievement.

Sir, hon. Members will remember-that in the
pursuit of this policy,, when first the Korean
War started, it: was we who warned the United
Nations that they should not cross the 38th
Parallel, and warned them of the dangers that
lay in store for them and; perhaps for the whole
world, if such a step was taken. We did our duty
by peace, our duty to the world. These are
achievements and indeed not small' in
themselves. | referred a little while ago to the
existence of two major bloes in this world, one
against the other. And to-day what is happening
is this. A conflict always exists between, the
two blocs, each one of them seeking what may
be called positions of" strength. During the
Korean War, many estimates were prepared
regarding the capacities of the two blocs,, the
capacity in steel, in oil, in coal,. in aeroplanes,
in tanks, etc. It has been held that if a conflict
arose the :ountries of Eastern Europe would'
abtain by conquest such resources.
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as would shift the emphasis in the -i matter
of material strength to their 1 side. Now a

similar situation has arisen in Asia too. The
march to freedom for which we are now so sn-
1 xious for these smaller nations, has also been
conditioned by this seeking after j positions of
strength.  Had the colonial powers listened to
the voice of Mahatma Gandhi or of Pandit
Nehru, in 1946, In do-China today  would
not be a battle-ground ; it would not be a country
riven with revolution and war, with a hundred
and twenty thousand troops on one side, some
of the flowers of the French Army, an4-a
hundred thousand regular troops, a
hundred thousand guerillas  and perhaps a
quarter of a million irregular troops on the other
side. Now, Sir, in this situation we find that the
policy of seeking after positions of strength has
made it possible for the great powers to so
control the destinies of some of these nations
that the struggle for freedom receives a check.
As my hon. friends are aware, the only cons-
titution in the world, not prepared by the
people, is the Constitution of Japan. It is
a constitution thrust upon them by America at
the time she was the holding power, a very
good constitution by the way. This s the
only Constitution in the world which denies the
Government of that country the sustenance and
support of anarmy, a navy and an air force.
And, yet, such are the exigencies of this
policy of seeking positions of strength that an
occupation force of the United States  of
America has to remain  in possession. It is
generally  thought that the Japanese will
cancel those particular clauses ot their Treaty
and that in the end an army of about 16
divisions will be created. It is these inevitable
factors which have constricted the expansion of
the policy of  Pandit Jawaharlal Nehru to
achieve greater results in Asia. | do not think,
however, that it will be long before these powers
for whom we express our deepest sympathy and
friendship will achieve their freedom.

Now, Sir, | have seen articles in the Press,
I have seen correspondence alsc
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n the Press, advocating that India ihould join
one bloc or another. May I ;ay with all sincerity
that  the writers lave not.in mind anything
except the joodof India, but | believe they do
not know what the consequence of joining a
bloc means in the world situation today, .which |
have been trying. to place before hon.
Members this morning. It would mean, first of
alL the going back by India to the days before
freedom, the days of British, rule in India.
Advocating joining a bloc means a lack of any
understanding. of our own policy. This policy
ot joining a bloc means following the policy
of the bloc and not the policy of a free and
independent  country. Not only that, hon.
Members will remember that | laid down two
conditions regarding foreign policy. One of
these conditions was that any policy that is
adopted is such as is worthy of" being  carried
out and joining a bloc means what ?

KHwaia INAIT ULLAH
become camp followers of others. -

(Bihar): We

Diwan CHAMAN LALL : Yes, and we
become the followers of policies which are not
worth  pursuing. I do not mind anybody
becoming a. camp follower but certainly mind
my country being asked to follow a policy
which is unworthy of this country. | want that
policy to be a policy of freedom and
independence. It is not: merely a question of
camp followers.* It is a fundamental question
of principles. We should not be tied down to
the dominating policies of others. We cannot
decide what is wrong and what is right.

Now, Sir, with regard to the balance of
power. |  remember what Mr. Bernard
Shaw said many long years: ago—as long ago
as 1915—when the first Peace offer was
made in the Riechstag by the German
Chancellor,. Bethman Hollweg. | happened
to be discussing this matter with him that very
morning and he astonished me by saying that

the balance of power ddctrine was a very
democratic: doctrine. As you will
remember, at that time, the  balance of

power doc-
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[Diwan Chaman Lall] trine was anathema
in all liberal and progressive circles. Shaw
thought that" so long as the balance of power
was preserved, there was no fear of war. The
moment the balance of power is disturbed, then
arises the danger of conflict and the danger of
war, one side thinking that it is more powerful
than the other sideand therefore seeking the
opportunity of dominating the other side. We
unfortunately, Sir, have been witnesses in the
last few years of a shift in the balance of power.
It has shifted in Europe, it has shifted in Asia
and today, so far as Asia is concerned, we
possess practically half the population of the
world and one-third of that population—I may
be wrong—I believe one-third of the
population is dominated tiy communist
principles. In this situation, India has a most
significant role to play—not the role of a camp
follower but the role of a friend. The resources
of India, the man-power of India, the potential
of India, is so important that in the last resort it
is my belief that India may possibly be the
deciding factor (when the balance of power is
S0 upset as to bring about a conflict), for the
preservation of peace throughout the world. If
India throws in her might, her resources, her
manpower, who is there to say "no" to her and
deny that particular policy ?

| do hope that that choice will never arise.

11.46 a.m.

Our policy, Sir, was enunciated a few
months ago by Pandit Jawaharlal Nehru. This
is what Shri Jawaharlal Nehru said regarding
that policy on December 12,1951 :

| can say confidently that basically our
foreign policy has helped the world situation
from becoming worse. | do not take any
special pride over this fact, but feel it is only
a chance provided by history at this moment
that enables  us despite ourselves to create
some influence over world affairs. This does
not show any special greatness on our part, for
we have neither a powerful army nor wealth.
We can neither tempt anh/body with wealth
nor create pressure Through force. The reason
why our foreign policy exercises an influence
is that even countries opposed to us fully
Erust that ©'sir policy is honest and ind'jpenden
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SHRI K. C. GEORGE (Travancore-Cochin)
: On what occasion was that .speech made ?

DIWAN CHAMAN LALL": Let me
explain. That speech was made at Allahabad,
which is not the seat of this Government. It
was made on December 12, 1951. My hon.
friend probably is quite new to procedures of
this nature. Foreign Ministers all over the
world make policy speeches all over the
world.

SHRI K. C. GEORGE: Where are we to
look tor Government policies ? Are we to
refer to these speeches, or are we to look for
the policies somewhere else?

Diwan CHAMAN LALL : | do not know
why my hon. friend is getting upset over
something which is absolutely unessential.
You look for the policy adumbrated at Delhi
or Allahabad ; you look for the policy as
adumbrated by the man who makes it,.

SHRI K. C. GEORGE : | want to know
whether we have any authentic source where
we can look for Government policies.

MR. CHAIRMAN : The Foreign Minister
made that speech. Where-ever he makes it, it
represents the foreign policy of the country.

SHRI C. G. K. REDDY :* Even in
election meetings ?

MR. CHAIRMAN : What is said there is
the declaration of the foreign policy of India.

DiwaNn CHAMAN LALL : | do not quite
understand why my hon. friends are so
particular about where the statement was
made. Anyway, it is not necessary for my hon.
friends to take up a hostile attitude regarding
that statement. That statement was made by
the Foreign Minister of India. That statement
is certainly on all fours with the thinking of
India and of all those sitting in this Chamber ;
it is on ill fours with the basic principles of the
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policy laid down by Nehru, it is on all fours
with the tradition of India—the tradition of
tolerance, the tradition of peace, the tradition
of freedom, the tradition of friendliness and
not of factious dispute, not of conflict, not of
war.

There is another statement that was made
by the Foreign Minister of India, and | would
ask my hon. friends to pay attention to that as
well. The first statement was with reference to
world policy. The second statement is speci-
fically* with reference to policy in Asia. On
October 15, 1950, the Prime Minister of India
issued a statement on the Far Eastern situation
wliich laid down, as he said, some of the basic
features of that situation as seen by us. | am
saying this because | want my lion, friends to
get a correct idea of the policy that is guiding
this country under the leadership of Pandit
Jawaharlal Nehru. This statement was im-
portant because of its clear analysis of the
problems confronting us:

This vast area connoted by the expression
‘the Far East' includes in ’its scope great
countries with ancient cultures, with many
dynamic movements and different problems
in different areas. The common features of
Asia today are: a reaction from the previous
colonial regimes, a resurgent nationalism,
agrarian movements, a desire to get rid of
economic backwardness and a passionate
urge for freedom. These Far Eastern
countries desire to develop democratic
institutions—most of them oppose  totali-
tarianism either Communistic or Fascistic.

SHRI H. D. RAJAH (Madras) : Does that
foreign policy still hold good ? The hon.
Member is reading a statement by the Prime
Minister who was Foreign Minister in a
previous Government. | take it that we are
discussing the President's Address after the
House has been reconstituted, and today the
foreign policy has still to be stated by the
Government.

DiwaN CHAMAN LALL: My hon. friend,
I hope, has read the Address of the President
which specifically mentions matters of
foreign policy with particular reference to
Asia. If my hon. friend has read that, he will
see that | am merely enlarging upon he scope
of that foreign policy as outlined by the
former and the present
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Foreign Minister of India. There no
change in that particular poli
toda}-:

These Far Eastern countries desire
develop democratic institutions.

Is my hon. friend against tha' No. My
hon. friend is in full sympat! with that
statement:

~ The idea of social justice as embodi
in Communism attracts many people.

Is my hon. friend against that stat ment?

But the methods and the ideo_lcagy_the
Communist Parties have been greai disliked
and have come into conflict wi democratic
nationalism. ~ Although woi communism
sometimes appears in t guise of a liberating
movement, as j expansionist movement, it
is considered danger to peace and freedom.
The situ tion in the Far East, therefore, is
conditio ed by certain important factors
which ca not be ignored in a correct
understand! of this area's problems.

Now, Sir, all those factors | ha already
delineated and | have suggest exactly what
those problems are tl face these little
countries or gn countries and how it is that
India 0 be of service to those countries und
the policy of the Government of Int today as
declared by the Forei] Minister of India—
the policy of peac friendship and
cooperation.

Now, Sir, what is the role that w should
ask the Government to acce| in the near
future not only in respei of our country but
in respect of othi countries which are near
our bordei and are allied to us, and in many
wa depend on us for assistance and gui
ance—not material assistance, but spi tual
assistance, political assistance in order that
they may also come in their own, as we
have come into o own ? This is conditioned
by the fi that there is not only a political rest
gence abroad, in Asia and in Afric but there
is a great desire to see tt there is speedy
economic develc ment so that the underdog
is no lonj a menace to the grabbing colon
powers who may cast their hung eyes upon
him. That is the don nant situation in the Far
East whi can be dealt with successfully neitt
by colonial exploitation nor by comn nist
influence, nor by doctrinna
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[Diwan Chaman Lall.] slogans, but by a
recognition of the dignity of man in a
democracy. In fact the situation in the Far East
is the world situation confined to this most
important aireas subject to the same stresses
and strains as elsewhere; A release from these
strains and stresses is what the world and Asia
need and:, demand. The common man
everywhere wants to build his house in peace
and he wants to live in it without fear as a free
man, free from economic exploitation and
political ~ slavery, living not in slavery but in
co-partnership with other human  beings
everywhere, so that he may seek for himself
and his fellow beings a rich and beautiful
harvest of civilization providing him with a
fuller life just as easily as civilization provides
the jet interceptor and the atom bomb for the
ultimate annihilation of the human race. It
is against this that the policy of India under
Nehru has been consolidated. It is for the
furtherance of the freedom of the human spirit
that the policy of India works, whether it works
abroad, in Asia or elsewhere, and it is these
very fundamental principles, Sir, both in
relation to domestic and foreign affairs, of
which each one of us is proud. And | want my
hon. friends to join me in considering that this
policy is fundamentally  honest, this policy is
fundamentally  practical, this policy is
fundamentally an honourable policy to pursue.
This policy of the preservation of our
independence demands that all our neighbours
should also be free. There can be no doubt
about it and there can be no dispute at all.
Somebody  said—I  do not remember
who—that freedom cannot be cut up or split up
into various sections. Freedom is indivisible.
Just as freedom is indivisible, the desire  of
other countries or neighbours  to achieve
the same type of freedom that we have
achieved is also a desire which cannot be
prevented from being expressed or achieved.
Our domestic policy has also to express itself
through the development of economic strength
and that is the object of what has been stated by
the President in his Address, so that we should
be a powerful nation, able to protect the
independence that
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we have won. With hunger and misery, with
low standards of life, sub-human standards of
life, it is not possible to preserve that
freedom. To preserve that freedom, therefore,
serious efforts have to be made for the
purpose of putting India on the map not only
of Asia but on the map also of the world—a
world of common mem which looks today to
Nehru with hope of ultimate rescue.

MR. CHAIRMAN : Now |, call upon
Begam Aizaz Rasul to second the motion.

BEGam AIZAZ RASUL (Uttar Pradesh) :
Mr. Chairman, I have great pleasure in
seconding the Motion or Thanks so ably moved
by my honourable friend Diwan Chaman
Lall expressing thanks to the President for
addressing both Houses of Parliament. May |
say, Sir, that | feel it a great privilege and
honour to be asked; to associate myself with
this' motion.." This is indeed, Sir, a great and
historic occasion. This Parliament meets for
the first time in history as the Parliament of a
free democratic Republic. India, Sir, has been
under subjection and despotic rule for centuries
and it is for the first time that the common man
has come into his own. We have today a
Constitution framed on the basis of equality for
every man and woman, in which the rights of
every individual are guaranteed, and all
barriers of caste, creed and community have
been done away with.  The most important
feature of this Constitution,. Sir, is that women
have been given equal status with men and an
equality of opportunity. The shackles that
women have worn for centuries have been cast
aside and women have now come into
their own.  Sir, | would like to take this
opportunity of expressing my deep sense of
satisfaction at the fact that Muslims have been
returned at the polls in large numbers in every
State of this great country of ours. | say. it
because-I was one of the chief supporters of the
motion for the removal of reservation, of seats
for Muslims in the Constituent Assembly.
There were  many who-
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doubted the wisdom  of this move. But | was
not in doubt for a single moment. | did it in
the full faith ol India's secularism. | believe
that by winning the goodwill and friendship ol
the vast numbers of peoples living in this great
country the Muslims would be gaining a
special case for themselves. | am glad, Sir, that
that hope ot mine has materialised. It speaks
very highly of the efforts that have been made
in ifighting the forces of communalism,
sectarianism and casteism by our great Saria’,
the Prime Minister, -and speaks very highly for
thefuture of our country. Sir, the Address of
the President is inspiring and realistic. It is a
notable survey of the troubled world sceae and
briefly  indicates the general relationship of
India with tne world and also the work we have
to do. The foreign policy  that  has been
followed by the Indian Prime Minister has been
ably expounded by the honourable the mover.
Sol will not go into any details of that policy.
But | -would just Eke to emphasise that India
as a newly independent nation has been
following a policy of peace, friendship and
goodwill toxyards .every country in the
world, Ihat policy has been clearly laid down
by our Prime Minister and has earned the
respect and admiration of many countries of
the world. May be that some foreign blocs
may not approve of that policy because they
want that this country of ours, which
occupies such an important position in world
politics today, should join them. It was
because of that desire for peace that India
joined the U.N. and has heen staunchly
supporting it believing in its capacity for

ensuring world peace and bring about
feelings and goodwill  and friendship
between different nations. But, Sir, as has

been aptly remarked by the President:
"Gradually, the noble aims of the founders of
the United Nations .and the Charter that they
framed appear to be getting blurred." It is,
indeed, a sad state of affairs.

The case of Tunisia which was not
allowed even to be discussed in the U.N.
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has shocked and disappointed us profoundly.
If the United Nations cannot even allow the
discussion of such an important subject, we
do not know how that institution is going to
preserve peace and how it is going to further
the aims for which it was established. The
weak and downtrodden nations had looked
upon it as a place where wrongs could be
redressed and justice secured. The hope
expressed by the President that this great
organisation on which the hopes of the world
had been built wiH return to its old moorings
and become, as it was meant to be, a pillar of
peace and freedom, is earnestly shared by us
as well.

Sir, the case of South Africa is engaging
the attention of the world and | am glad that
the President has again drawn our attention to
it. The policy of racialism that is being con-
sistently followed by the South African
Government is fraught with great dangers and
is a serious denial of human rights. It is a
policy of racial discrimination. South Africa
is violating its own Constitution, it is defying
the United Nations. It does not realise that it is
treading on very dangerous ground and a time
may come .when the whole of Africa may rise
against this policy of colonialism and then it
will be difficult for the South African
Government to control the situation. We are
grateful to our Government for mobilising
world opinion against this racial discrimina-
tion and we hope that this policy will be
continued and that the South African
Government will realise its mistake soon and
set matters right.

The position of Ceylon, Sir, is different.
India is bound to Ceylon by age old ties of
friendship and culture. Our Prime Minister
through his foreign policy has always tried to
bind those ties of friendship closer. But,
unfortunately,  recent events in Ceylon have
called for our attention. It was due to the
hurried elections in Ceylon that a great number
of Indians could not be registered. The
Ceylon Government should have given some
latitude and  should not have taken
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[Begam Aizaz Rasul.]

technical advantage of this, but | am glad that
the tension is easing. A large number of
Indians have gone to Ceylon and settled there
; they have built up the economy of that
country and it is right and proper that they
should be given citizenship rights. It is of
course understood, Sir, that Indians going and
settling abroad will accept citizenship of those
countries. India can only help them from the
point of view of human rights.

Sir, turning to the internal problems which
have been mentioned by the President in his
Address, there is no . doubt that the food
problem today is the most important problem
of our country. It is undoubtedly engaging
the attention.of our Government, and they are
giving deep thought to various aspects as they
affect  the people. Lately the subsidy has
been withdrawn by the Central Government.
Orders to the tune of about Rs. 90 crores were
placed fa» food from outside. Since the
withdrawal of this subsidy, Sir, the demands
of the States had been reduced'by about one
million  tons. This means that the amount of
the order is reduced also and we only want
about 4| million tons of foodgrains and
therefore we save several crores of rupees for
irrigation projects and other schemes.  This
subsidy was given to about 20 odd towns in the
whole of India, mostly industrial towns.
It was not given to all rationed towns. By
withdrawing this subsidy, Sir, Government
has also removed discrimination between one
set of people and another.  That, I think, is all
for the good.

My suggestion is, Sir, that there should be
free movement of foodgrains and that
Government should only provide food to the
deficit areas. Government would thus reduce
its commitments to a great extent. We are very
glad to see, Sir, in the Address of the President
that we have for the first time in recent history
large stocks of foodgrains. But India
unfortunate-
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ly depends so much on physical conditions,
rain and other things, that we cannot be very
complacent and must build up reserves. It is
necessary also that a permanent solution of the
whole question is found because unless we can
find a permanent solution of this food problem,
we can. never have a sense of security and
contentment. We should find ways and means
of bringing down the food prices so that every
man should be able to afford to buy foodgrains
at a reasonable price. It is also necessary that
the purchasing power of the people-should go
up. That is a very necessary adjunct to this
food problem and. unless these two things are
achieved, unless the prices of foodgrains come
down and the purchasing power of the people
goes up, lam , afraid that this question of food
will not be solved, and there will be a very
justified agita--tion against conditions in this
country-1 know, Sir, that all these matters are
under the constant consideration of the Prime
Minister and | hope that some solution will be
found.

I am very glad, Sir, that Mr. Raft
Ahmed Kidwai has been appointed
Food Minister. With his drive and
energy he should be able to achieve
great re3ults. We know that some
times he is very unconventional in
his methods. But we hope that even
if he adopts an unconventional policy
in the matter of food, it will help to
achieve desirable results. Before
passing on to other things | should like to
express our feelings of gratefulness to the
U.S.A. for coming to the help of the Indian
people at a time of great stress and need. | am
very glad to see in the Address of the President
that a Ministry of Production has been created.
This shows that Government is  responsive to
criticism  and is conscious of the vital
importance of these undertakings.  This
together with the fact that the  Minister for
Planning has been put in charge of River Valley
Schemes, is very satis--rying.  These form
today the major part of our economy and on
them depends the future of our country. This
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Ministry of Production will have under its
control, | understand, all State industries,
such as the Fertilizer factory, the Machine
Tool factory, the Telephone factory, the
Shipbuilding yard, and other such
nationalised industries. We hope. Sir, that
this Ministry will be able to achieve good
results, that the production in all these
factories will go up, that new factories will
be built and that India will become more
and more industrialised because today in
this machine age, we have to cope with
competition with other countries of the
world, and unless our country" is
adequately Industrialised, we cannot hope
for prosperity fcr the people of this country.

1

I would like to mention my sense of
satisfaction at the fact that the Hindu Code
Bill will be coming up for discussion in this
session. Hon. Members of this House will
remember the controversy that was
attached.to this Bill in the last Parliament.
Now that Parliament has been elected vn
adult franchise, and the Congress party has
been returned in such overwhelming
majority, we know that the'people of this
coimtrv are behind the Hindu Code Bill. |
hepe that provision will be made to pass it
as soon as possible. There are certain
aspects of the Bill, which, instead of
improving matters, had a reactionary result
on the existing provisions of divorce and
other social rights that were already
enjoyed by the people and it was therefore
necessary to split up this Bill into several
parts,

I would like again to express my sense
of gratefulness for the honour and privilege
given to me in having been asked to second
this Motion. | hope under your guidance'
we will be able to set up high traditions in
this House, which will go a long way in
building up the framework of democracy
and that we will be able to be of some
service to the people on whose votes we
have all come here.

With these words, Sir, | have great
pleasure in seconding this motion.

MR. CHAIRMAN : The motion that has
been moved and seconded is this :

That an Address be presented to  the
President in the following terms:

“That the Members of the Council of
States assembled in this Session are deeply-
grateful to the President for the Address
which he has been pleased to deliver to both
the Houses of Parliament assembled together
on the 16th May, 1952."

Now, | find, the next subject in the agenda is
the discussion of this motion. | would like to
invite the attention of this House to the
constitutional provisions' bri the matter.
Article 87(2) of the Constitution of India says
that provision shall be made by the rules regu-
lating the procedure of either House for the
allotment of time for discussion of matters that
are referred to in such Address. It is
emphasized there that the matters referred to in
the Address shall be the topics for discussion.
The same is reiterated in rule 13 of the Rules of
Procedure and-Conduct of Business which also
says ‘for theydiscussion of the matters referred
to in the President's Address'. 'Rule’ 14  says-
that  the Council shall be at liberty to discuss
such matters referred to in such Address on a
motion of thanks moved by a Member and
seconded by another Member. It is repeated
again in rule 19 that the Chairman may allot
time for the discussion of the matters referred to
in the President's Address. It is my anxiety that
there should be a free, frank, and full discussion
of all. the topics raised in the President's
Address. I know' from the list of
amendments that have been given to me that
strong views are held on different questions.
And it is my desire that full freedom should be
given for ther expression of those views on both
sides. If such a thing is to happen, then we have
tb concentrate our discussion, and not allow it to
fritter over a large number of amendments.
That is the request which I have to make to you.
Will it be possible for the groups to come to an J
understanding as to what the amendments are
which they would select for discussion ?  Or, if
it is not possible,,.
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[Mr. Chairman.] then | have to take u
amendment after amendment and say which o
them can be brought under the constitutional
provision, even by a great stretch of imagination,
even subjects remotely connected with th
topics mentioned by the President. | may allo
only such amendments to be moved, one, two,
three etc. And then the main motion along with
the amendments, shall be before the House. In
that case, | would like the Members of the non
Government groups to give me a listtef names o
people whom they wc«kl life me to call fa
speakers, and-thc-Gov-i eernment Members ma
also;-gives-me a similar list, so that I can alternat
one* speaker on this side with another om th
opposite side. This wiH allow fair?, discussion
of the different points-" df view. Then,
ultimately, at the end of the discussion, th
Leader of the House or some Minister of th
Government will reply on behalf of th
Government, and then the amendments and th
main motion will be put to the House. 5 feel,
therefore, that it will be-, neeessary for you ti
come to an understanding as to whal
amendments'should be-moved.; If that is no
possible, allow me to say that this question o
railway re-grouping s may be taken up on th
Railway Budget. There is no reference to it in th
President's Address and so it need not be taken
up here. There are other questions also to which
no reference has been made in the President'
Address. So, | must go forward and call upon the
movers of amendments to say : "l move No. i, 2,
3or4". Some amendments there are which can
be taken up as a whole. There are other amend-
ments where only (a), (b) or (c) may be moved
and not (d). | leave it to you to tell me which
procedure commends i itself better to you—
whether you would allow the House to adjourn
now so that. you can come to an understanding
on the amendments you propose to move and
then we will meet and sit longer if necessary, in
order to make up for lost time. Or would you
allow me to go forward according to my own
judgment and say : "These are the amendments
which | am prepared to allow." | may assure
you that on almost all the topics on which you
are interested you
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will have an opportunity of discussion
in the course of the debarte.

Surt C. G. K. REDDY :1 think,
Sir, it would not  be possible
10 come to ane arvangement at this late
hour. There is also conflict as regards
some amendments. The points of
view of different groups will be con-
#flicting. So, not only because it is so
fse but also because of the other reason,
dabink it will be better for you to choose
mhesamendments.  The “House leaves
ve:you, Sir,

o 8mrr-H. D. RAJAH : It is not
possible for these-groups to come to
mmsgpreed - deeision.  You expect the
iMembers in the ition to come to
unagreement. It is aot, in the existing

, possible. Therefore,
with all res I would press upon
yeu to take theaniéndments in the order
in which they have been presented to
wou-and then ask people to speak on
#hem. If, according to your judgment,
certain amendments closely follow one
another, there will not be any ol;iection
for these amendments to be clubbed
together and Members speaking on
them. But, within the time allowed,
it is mot possible for the various
groups and their representatives in
this House to give you an agreed
solutions Therefore, I submit, Sir,
that the matter is entirely in your
hands.

AN Hon. MEMBER : 1 want
to know, Sir, whether a general dis-
cussion will be allowed first and then a
Member will be gllowed to speak again
on the amepdments.

MR. CHAIRMAN : I may tell you
that in the short time at our disposal it
will be difficult for us to go forward
with amendment after amendment and
ask every individual to speak on it.
Every Member of this House will beat
liberty to speak only once and not more
than once, because, there are so many
Members and every one would like to
have an opportunity. The best pro-
cedure in that case seems to be that [
should tell you what the amendments
are which are admissible according 1o a
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liberal interpretation of the letter and spirit of
the Constitution. Then, those persons in whose
names they stand can get up and say : "I
move”. Then the main motion and the
amendments will be before the House. Then |
will call on Members alternately, one Member
of the Government and one Member of the
Opposition so that there will be a fair and free
discussion of all the matters which are brought
before us. That seems to me the only way in
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which we can get on with our business.

KHwAJA INAIT ULLAH: Government
Members are more in numbers than the
Opposition Members. They should get more
timet

MR. CHAIRMAN : All that | say is they
have already got i| hours now and they will get
an hour for the reply, and after all, in a
democratic set-up the Opposition has to be
given its fair share.

SHRI P. SUNDARAYYA (Madras) : |
would suggest all amendments being put
together for discussion and we can choose, if
possible, on the last day, which amendments
will be pressed for division and voted upon.

MR. CHAIRMAN : All | can say is that
there are certain amendments which by no
stretch of imagination can be brought under
discussion of matters referred to in the
President's Address. There are certain
questions like food production, land revenue,
foreign policy and preventive detention which
are referred to in the President's Address and
the amendments which have a bearing on them
may be moved.

SHRI H. P. SAKSENA (Uttar Pradesh) :
Have all the amendments that have been
presented been admitted or not ?

Dr. B. R. AMBEDKAR (Bombay) : The
procedure'followed in  the  Provisional
Parliament was this. Perhaps it is not a new
thing. It is going on for the last two or three
years since the Constitution has come into
operation. As far as | remember—there are
many Members of the Lower House; they will
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correct me—the procedure followed by the
Speaker of the House of the People was that he
would allow all the amendments to be moved in
the beginning. Of course, those were
amendments that could be admitted.
Subsequently, he called upon the proposer of
the  different amendments to  make
speeches in support of their amendments. It was
always understood that because a person has
moved his amendment, he necessarily will not
have any right to speak. But the Speaker, out
of consideration for the fact that certain
gentlemen had indicated their intention to move
an amendment, did allow them a chance of
making a speech. That was the procedure that
he adopted. 1 think the same procedure might
be adopted here also.

With regard to one other observation, | should
like to say with the deepest respect that in
making the reference to what happens in the
House of Commons, you indicated that only
those amendments which refer to subjects
which have been expressly mentioned in the
Address of the President would be admitted.
With all respect | think that the rule ought to be
the other way round. The purport of a debate
on the Address is this. Government is pleased
to inform the House, through the Address of
the President, the subjects to which they allot
what may be called priority or urgency. Article
87 of the Constitution of India says that the
purport of the debate on the Address of the
President is to inform Parliament of the causes
of its summons. The purport of the Debate on
the Address is to let the Opposition tell the
Government what are the purposes which they
ought to have included. Therefore, any subject
which is not included in the Address of the
President, for that very reason becomes a
matter of urgency, because, Members of the
Opposition may feel that Government has
given priority and urgency to matters which
they think important but which, in the opinion
of the Opposition, are less important than other
matters. Secondly, | submit that merely
because an amendment refers to a subject
which has not been referred to in the Address
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[Dr. B. R. Ambedkar.] of the President, it
should not on that account be ruled out. But
the Opposition should be given an opportunity
to discuss and to place before Government
any particular subject, which is the subject
matter of the amendment, as a matter of
urgency which must be given priority over
subjects wliich have been spoken of by the
President in his Address. | thought I should
make these observations so that you might be
in a position to regulate the procedure about
the amendments.

THE LEADER ofF THE COUNCIL
(SHRI  N. GopALASWAMI) : | greatly
sympathise with the point of view which
has been urged by my hon. friend Dr.
Ambedkar............cccu.e.

Dr. B. R. AMBEDKAR Nobody is
"Honourable" in this House any longer.

SHRI N. GOPALASWAMI : | referred to
him as "my hon. friend". That is not taboo.

Sir, the real point for our consideration on
this question is whether the Consitution and the
rules that have been framed for the procedure
of this House permit of giving effect to the
suggestion that has been made by my hon.
friend. The Opposition no doubt feels that it is
not just to them that the Government should
omit to make a reference in the President's
Address to certain matters which the
Opposition might consider to be important or
urgent. But we have got to take the
Government as a Government, anxious always
to place before the House what it considers to
be the most important things that the President
ought to refer to in his Address. And that is
why in the Constitution and the rules that have
been framed under it a restriction has been
placed that, instead of allowing the debate to
range over from China to Peru, it should be
confined to matters which are referred to in the
President's Address. We cannot, | submit, Sir,
and it is not perhaps correct for you as
Chairman, to interpret the rule to mean that
when it says that the debate should be confined
to matters referred to in the President's
Addressyyou can permit the
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debate to range over matters which are not
referred to in the Address. Therefore, while |
am all out for giving the Opposition the fullest
opportunity for debating what may be even
very remotely connected with the points re-
ferred to in the Address, it would not be quite
right to allow the debate to range over matters
not referred to in the Address.

by the President

SHRI H. N. KUNZRU (Uttar Pradesh): Mr.
Chairman, if our business here were to consider
only matters referred to in the President's
Address, then all we should have to do would be
to pass a formal Resolution of thanks and dis-
perse ; there would be no need for a debate. A
debate can arise only when the Address is not
regarded as adequate by some Members of the
House. Unless there are some Members dissatis-
fied with the Address, there can be no debate.
And the purpose of this debate is to have the
policy of the Government discussed not only
with reference to the matters to which it attaches
importance but also with reference to matters to
which people unconnected with the Government
attach importance. In the Provisional Parliament
this was the procedure that was followed, and my
hon. friend Shri Gopalaswami Ayyangar never
got up there to protest so vehemently against the
procedure followed by the Speaker. | do not
know what procedure the Speaker of the House
of the People will follow today, but I take it that
he is not going to change the practice followed
by him so far. | submit, therefore, that in order to
make the debate fruitful, the procedure followed
in the Provisional Parliament should be adopted
by us too. The Speaker was just as well aware of
the article that you have referred to as anybody
else ; yet amendments regretting the omission of
certain topics from the President's Speech were
allowed, and if these amendments are not to be
allowed today, there need be no debate at all; we
may go through the formality of a debate, but we
cannot have an opportunity of drawing the
attention of the Government to those matters to
which, in our opinion, importance should be
attached but which
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have been omitted from the President's
Speech. | hope, Sir, therefore, that you will
follow this principle in dealing with the
amendments tabled by those hon. Members of
the House who do not belong to the
Government Party. In the House of Commons
too, so far as | remember, the procedure
referred to by me is followed. We read in the
newspapers of amendments regretting the
omission of certain topics from the King's
Speech. And we, who are trying to learn from
England in respect of the procedure that we
should follow in Parliament, can do no better
than adopt the practice followed in the House
of Commons.

I do not think that any one in the Constituent
Assembly thought for a moment that article 87
would be so rigidly interpreted as to exclude
any debate on topics not included in the
President's Speech. | doubt whether even those
Members of the Constituent Assembly who
belonged to the Congress would have allowed
article 87 to be passed in its present form had
they felt that it would be interpreted in the
narrow sense in which it seems, with all due
deference to you, Sir, you think that it should
be interpreted. This is one of those occasions
when we can say that the letter killeth ; and |
hope that you, who have always stood for the
spirit, will allow those amendments to be
moved which regret the omission of certain
topics from the President's  Speech.
Ifthereareany matters which the House wil!
soon have an opportunity of discussing in
connection, say, with the Railway Budget, they
may not be discussed. But, broadly speaking,
the debate should not be confined to matters to
which the Government attach imp stance. We
should be given a fair field and free
opportunity of asking the Government to take
into consideration those matters which it has
neglected so far.

12.46 p.m.

SHRI ALLADI KRISHNASWAMI
(Nominated) :Mr. Chairman, |
should like to say a few words. We
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have got a Constitution which provides what
exactly are the topics germane to be discussed in
the Address. For various reasons this provision
has been advisedly put in. In the domain of
Constitution, e.g. either in the Australian or in
the South African or in the Canadian
Constitution, there is no provision relating to the
King's speech corresponding to the President's
Address in our Constitutions. The procedure of
the House of Commons has therefore been
brought in, where as for obvious reason an
explicit provision has been made in our
Constitution in regard to the President's
Address. | submit, Sir, the House cannot deviate
from the express provision of the Constitution
and my own feeling is that it has been advisedly
inserted to check a good deal of public
discussion over all sundry topics in which any
Member may be interested because of the num-
ber of days, the number of hours and the time
that might be taken up and the public
expenditure involved in such wide discussion.
The other course will be to permit discussion on
every topic under the sun. It may be a matter in
the State List, it may be a matter of
administration, it may be a matter of legislation.
That would result in every Member discussing
every conceivable topic under the guise of an
amendment to the Address. Therefore, my sub-
mission to you, Sir, is that you may by all means
give as large freedom to Members as possible
with regard to the points referred to in the
President's Address. It is quite open to the Mem-
bers of this House to enlarge as much as
possible the scope of discussion of foreign
policy, etc. but it should be confined to the
President's Address, i.e. the topics referred to
therein. There is a wide scope for discussion on
the food problem. In regard to that, various
proposals have been put forward. But | do
submit, Sir, that advisedly the Constitution has
made provision to the effect that you can only
discuss matters referred to in the President's
Address. Under no circumstances, Sir, in the
interests of the taxpayers' money and in the
interests of limited time at the disposal of this
House, while giving full scope for discussion,
and putting as liberal an interpreta. tion as
possible you cannot allow th,
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[Shri Alladi Krishnaswami.] hon. Members
to go beyond the subjects referred to in the
President's Address.

SHRI B. G. KHER (Bombay) : Sir, thisis a
very important matter and | hope therefore you
will allow me a few minutes to describe to the
House the origin of this practice of the King's
Speech and what is usually done in England.
But the point is that we should not do what is
being done in other Parliaments and under other
constitutions.  We should grow our own
conventions in the light of our own needs and
our own rules.  When Parliament used to be
opened in the old days in England the King used
to drive in State to the House of Lords to deliver
his speech there, a word was sent to the House
of Commons and then a rush was made by all
including the Speaker and the Leader of the
Opposition.  All of them went and formally
knocked at the door of the House of Lords.
Then the King's Speech was made. | believe it
was in later days read by the Lord Chancellor.
I have got here my own speech. ~ When the
Governor first made this speech in Bombay and
a number of points were raised as they are being
raised in this House today, | remember | had
taken pains to describe to the House the limits
of the debate by describing the origin of the
practice and, with your permission, | would like
to refer to it. We need not be so tragic about it.
Our rules may not be so very rigid as to follow
this or that particular practice. ~ As you said,
Sir, your object is to allow a full and frank
discussion. At the same time we have not got
unlimited time at our disposal to discuss every
point that arises or does not arise out of the
speech of the President.  Sir, this is what we
find in the 'Mother of Parliaments' by Graham :

The King's Speech is not usually a very
remarkable production, either from a literary
or any other point of view, though many of
those for which Gladstone, Disrseli, or Lord
Salisbury were responsible were exceptionally
lucid and well written. Macaulay has des-
cribed it as 'that most unmeaningly evasive of
human compositions'. As a rule, it exudes
platitudes at everg paragraph; its phraseology
1s florid without being particalarly informing.
'Did | deliver the speech well ?* George 1

[ COUNCIL ]

by the President 88

inquired of the Lord Chancellor, after the
opening of Parliament. "Very well, Sire'was
Lord Eldon's reply. 'l am glad of it', answered
the King, 'for there was nothing in it'. If speech
was given us to conceal thought, the King's
Speech may often be said to fulfil its mission as
a cloak to drape the mind of the Ministry. Lord
Randolph Churchill once declared that the
Cabinet had spent some fifteen hours
eliminating from it anything that might possibly
have any meaning. From the ambiguous
suggestions it contains, the public is left to infer
the exact form of Legislation foreshadowed.
The King's Speech is popularly supposed to be
written by His Majesty himself. But though ap-
proved by him, it is composed by the Prime
Minister and the Cabinet, of which probably
each member contributes the paragraphs
referring to his own department. It expresses,
therefore, the Government's rather than the
sovereign's ~ views. (Bombay Legislative
Assembly Proceedings, Vol. 16, Part 1, 1950,
page 303—24-2-1950).

The point was that the Government
described the policy in several matters which
they wished to pursue and also gave an
indication of the legislation that they wanted to
put before the House. If you will permit me,
Sir, 1 will sit and continue. | hope | am not
boring the House.

MR. CHAIRMAN : Yes. Continue.

SHRIB. G. KHER: But the way in
which the King's Speech was treated in the
Houses of Parliament was most amazing:

.....Queen Victoria discontinued the

reading of her speech after the death of the
Prince Consort, delegating this duty to the Lord
Chancellor. Another Royal personage treated
the speech with far less respect. George IV,
when Prince Regent, is said to have bet
Sheridan a hundred guineas, that he would
introduce the words 'Baa, baa, black sheep' into
the King's speech without arousing comment or
surprise. He won his bet and afterwards
Sheridan asked Canning whether he did not
think it extraordinary that no one should have
noticed so strange an interpolation: 'Did you -
not hear His Royal Highness say, 'Baa, baa
black sheep' ?, he asked. ‘'Yes _replled
Canning, 'but as he was looking straight in
your direction at the moment, | deemed it
merely a personal allusion, and thought no
more ~ about it!

People have dealt with discussion on the
King's Speech in different ways. In
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the beginning for some years it used to go on
without a time-lag for three days and later
on for as much as 15 days. Here, Sir,
we have said that we will discuss the
Address for three days. We have also said
that we should not move amendments
about matters which are not referred to in the
speech and for us that is a very wholesome
convention which should be followed. It
does not mean that hon. Members cannot
have any other opportunity of criticising the
policy of the Government because here we
have the Financial Statement and the Budget,
when they can deal with all other matters.
This is a broad outline of Government
policy and | submit it will be necessary, if
you really want to do something useful in
three days, to put a sort of limit on not only

the nature of the remarks but the time
during which  those remarks are made.
Some of the speakers have taken over an

hour and | think it was very indulgent of you
not to pull them up and call them to order.
But | would submit that you should ask
Members, in moving such amendments as
they are going to be allowed to move, to
restrict their remarks to a  few minutes so
that all the others may get a chance of
criticising them. | agree that although some
other practice may have been followed in
other Houses, in this House when we have
ample provision for discussing matters of
policy from time to time, here, Sir, on
grounds of relevance you should give
your own interpretation  and although
Members may be permitted to raise points,
they may not be allowed to criticise and go
on lecturing;  otherwise other people will
never have a chance to be heard and | would
therefore support the point of view that has
been put forward by the Leader of the
House and our illustrious constitutional
lawyer Shri Alladi.

SHRI P. SUNDARAYYA: Sir, the way in
which Government wants to proceed in this
matter is nothing but to restrict the
democratic right of the House. Whatever
might have been the actual wording of the
Constitution,
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it has been the practice in the Lower House or
the House of the People or in the Provisional
Parliament that the discussion on the Motion
of Thanks should be very broad-based and not
restricted to a particular matter. The argument
that is being brought now that we will have to
discuss so many things and therefore there
won't be time is no argument at all, because
the time is fixed already by the Government as
three days and in three days Members can
bring in amendments and discjss the whole
policy of the Government from A to Z. It is for
this purpose only that the Presidential Speech
is intended. Otherwise, there is no meaning in
this. Already the rights of the House are being
curtailed. Now, along with this, if this kind of
interpretation goes on, the House will be
reduced to a mere formality.

Now, some of the speakers who have
spoken earlier said there would be plenty of
other opportunities where we could discuss
other points which were not actually referred
to in the Presidential Speech. We do not
know, because of the Constitution made by
the big lawyers, what other legal pro»-vision
or wording they will bring in and then start
another discussion. Till today nobody ever
thought and even those eminent lawyers also
who have given their opinion have never
raised this point, either in the House of the
People or in the Provisional Parliament, that it
is unconstitutional to discuss the subjects
from A to Z on the President's Speech. In fact,
it is the practice in every House, in every
democratic House to take the President's
Address and their whole policy, even those
policies which the Government refused to
bring before the House. And if the ruling is
that we can speak only on amendments to
those points which are referred to, then it will
be very easy for the Government not to refer
to any of the important points and make this
whole discussion itself a worthless discussion.
So | submit that this certainly affects the
rights of the whole House. | request the
Chairman to define the
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rights of the House like the normal practice in
a democratic House to | discuss the
President's Address from A to Z on all
amendments which are moved. As far as the
lack of time is concerned, there won't be any,
because three days ar.e allotted. As far as
speakers are concerned you can call them on
the basis of the parties and give them allotted
time, so from the time point of view | request
you once more to allow all amendments.

SHRI M. P. N. SINHA (Bihar): | just
want to understand the position. Supposing
the President came and said "Good
morning, gentlemen, welcome and sit
down". What would be the result?

SHRI V. K. DHAGE (Hyderabad): | will
not take more than half a minute, Sir. | quite
agree with the point of view that the hon.
Member has raised. | wiH, Sir, refer to the
article itself and read it:

87. (2) Provision shall be made by the
rules regulating the procedure of either
House for the allotment of time for discus-
sion of the matters referred to in such
address and for the precedence of such
discussion over other business of the
House.

It does not mean that the discussion shall be
restricted to the matters referred to in the
Address.

MR. CHAIRMAN : We have to adjourn
the House now. But what | wish to say is
this. | have listened to Dr. Ambedkar who
had a great deal to do with the writing of the
Constitution.

SHRI P. V. NARAYANA (Madras): You
are not giving your ruling, Sir.

Mr. CHAIRMAN
merely explaining.

Not now. | am

SHRIP. V. NARAYANA: Kindly give us
a chance to speak before giving the ruling.

MR. CHAIRMAN : What | want to say is
that the House of the People hitherto had
been more or less a single Party House. Now
the present House 'J of the People and this
House arc
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different.  So far as | have looked into the
House of Commons proceedings, generally
there are only one or two amendments. Is
it not so, Dr. Ambedkar ?

PrROF. G. RANGA (Madras): Quite so.

Dr. B. R. AMBEDKAR: There are only two
Parties there.

MR. CHAIRMAN: Here even
gentlemen belonging to one Party have given a
series of amendments. | just want to draw
your attention to certain fundamental things®
I do not say that the discussion should be
restricted to a narrow interpretation of the
matters referred to in it. | did say: "even
remotely connected with or implied by the
matters referred to in the President's Address"
and | pointed out also that there were ever so
many topics like land, foreign affairs, Ceylon,
South Africa,—almost all the problems in

which Members are interested are
mentioned in the President's Address.
And while the amendments which go

completely be* yond may not be allowed in the
speeches which hon. Members will make, there
may be a full discussion of topics which are
not included in the President's Address.
Well, my interpretation of the thing was
more or less on those lines. | only want to
make myself clear. Dr. Kunzru said that in
that case no debate is possible. A debate is
possible to bring about an alternative solution
for the land problem, for the food crisis and an
alternative way of dealing with our foreign
affairs, with preventive detention. A debate is
certainly allowed, even according to the way in
which | put it, to consider all these alternative
ways. My feeling is by reducing the number
of amendments it will be possible for us to
have a concentrated discussion. And |
made it absolutely clear that | would give every
Opposition Member who wishes to speak full
freedom to express his own views. All that |
am indicating is to facilitate full and helpful
discussion. But if you tell me, 'In the House of
Commons it is that'; if you"
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say, 'In the House of the People it is that'; well
| may say that so many amendments cannot be
seriously considered. They are merely put
forth and no real discussion on all of them is
possible. It is impossible for 300 amendments
to be discussed with any seriousness in three
days' time. So why should we not as a House
come to some kind of understanding.

I will adjourn the House till 2*30 p.m.
when the matter will be put to the House.

The Council then adjourned for
lunch till half past two of the clock.

The Council re-assembled after lunch at
half past two of the clock, Mr. CHAIRMAN in
the Chair.

MR. CHAIRMAN: | am anxious that we
should get on with the real purpose of the
debate, namely the motion and the
amendments. Therefore | do not want a
protracted discussion on the procedure to be
followed. | shall allow only just five minutes
for all the speakers put together.

SHRI B. C. GHOSE (West Bengal): Hon.
Members are all aware of the practice that
obtains in the House of Commons. If |
remember aright, the practice there is this.
When the motion is moved, first there is a
general discussion and any amendt-ments are
moved later. The general discussion goes on
for a few days and then the amendments are
moved and discussed and voted upon. But the
conditions there are different from here. We
have more Parties here in, India, or rather |
should say, one Party and many groups here.
We have also a written Constitution. My,
request is that we should be allowed to discuss
matters which may not have been specifically
touched upon in the President's Speech. | hope,
Sir, that you will be very generous in the
interpretation of this. Taking a
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generous interpretation, | request that we
should be allowed to discuss all the
amendments to the motions, because there was
a sentiment expressed in the President's Speech
that freedom by itself is not sufficient, but
happiness in a measure has to be assured to all
people.

Sir, there is an amendment on the
redistribution of Provinces on a linguistic
basis. | would like to know whether it comes
under the President™ Speech or the subjects
that have been dealt with under the President's
Speech. That is a subject which will not come
for discussion during the course of the
General Budget discussion or the Railway
Budget discussion. But that is also a very
important matter. No doubt, Sir, we are also
anxious to have this debate conducted very
fruitfully and you may leave it to the
Opposition groups to select such of the
subjects as they want to press.

SHRI P. V. NARAYANA: Sir, you indicated
that matters not referred to in the President's
Address should not be discussed at all. Rule 14
says: "The Council shall be at liberty to
discuss the matters referred to in such address
on a motion of thanks moved by a member and
seconded by another member." But it does not
refer to amendments. The subject matters not
referred to in the President's Address can be
discussed in the form of amendments. That is
the reason why so many amendments have been
given notice of. I think, Sir, in the amendments
we can refer to any question not mentioned in
the President's Address. | request therefore that
amendments otherwise in order may not be
held by the Chair.

MR. CHAIRMAN: | think | must end these
discussions now. The last speaker referred to
the amendments being independent of the main
motion. The .amendments must always be re-
levant to the main motion and so amendments
cannot be treated as independent motions. That
is my ruling on this matter.
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SHRI H. N. KUNZRU: Sir, would you
allow me to inform the House of the
observations made by the Speaker of the
other House today on this very subject ? If
the Chair gives me permission, | would like
to place this information before the House.

MR. CHAIRMAN: The proceedings in the
other House cannot be referred to in this
House.

SHRI H.N. KUNZRU: Sit, 1 am not going
to read out the complete speech. But surely it
is permissible to say that it would be
deplorable if the procedure on so vital a
matter as the debate on the Address were
different from that in the other House. After
all, the Constitution that governs both these
Houses is the same, and if wide scope is
allowed for discussion in the other House,
there is no reason why it should be narrowed
down here. Referring to the question of the
linguistic Provinces, this is one of the very
subjects on which discussion is going to be
held in the other House. Sir, this House is
already weak, and | hope, Sir, that you will
not allow it to be made weaker still by the
Government.

AN HoN. MEMBER: Question.

MR. CHAIRMAN: Perhaps let me tell you
substantially there is not going to be any
diminution of free discussion on almost all
the points that are referred to. T find that
there is a rule,—rule 15,— which authorises
the Chairman to allow only such
amendments as he may consider appropriate.
In the British House of Commons, if the
practice is somewhat different, let us note
that there is no such thing as a written
provision there as we have in our
Constitution. |1 have to abide by the
interpretation I have given, but | do not wish
to take any narrow legalistic view of the
matter. | want to give as liberal an interpre-
tation as possible. But you do not expect me
to ignore the specific provisions of the
Constitution. In these
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speeches on the main motion and the
amendments which will be moved, there may
be a general discussion on almost all the topics
in which the Members of this House are
interested.

Now, | would like to take up the
amendments themselves. | shall ask the
gentlemen, whose names | would call, to move
their amendments formally, without making
any speeches. Later on the main motion and
the amendments will be open for discussion.

AMENDMENT No. 1
SHRI B. C. GHOSE: Sir, | beg to move:

That at the end of the motion the following
be added, namely :—

"but regret that in the Address no mention
has been made of any satisfactory plan for
tackling the food problem in the country,
and particularly the urgency of restoring the
food subsidy."

AMENDMENT No. 2

SHRI S. N. DWIVEDY (Orissa): Sir, | beg
to move :

That at the end of the motion the following
be added, namely:—

"but regret that the Address does not
disclose an integrated land policy to facilitate
increased production of food and the
elimination of social inljustice towards
landless peasants and agricultural labourers."

AMENDMENT No. 3
SHRI'H. D. RAJAH: Sir, : | beg to move:

That at the end of the motion the
following be added, namely: —

"but regret to find that the Government
have not taken adequate steps to tackle the
famine in Madras State."

AMENDMENT No. 4
SHRI H. D. RAJAH : Sir, | also beg to
move:

That at the end of the motion the
following be added, namely :—

"and submit that the Government have
utterly failed in its foreign policy especially
with regard to Indians in other countries."
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SHRI C. G. K. REDDY: Sir, | begto
move:

That at the end of the
following be added, namely :—

"but regret that in the Address no
mention has been made of :

(@) the promoting and projection of a
Third Force with the co-operation of small,
independent nations, in order to ensure
peace and prosperity of the world;

(b) the intention of the Government
towards foreign possessions in India;

(c) the Government's attitude towards
the treatment of citizens of Indian origin in
foreign countries;

(d) the colossal suffering and hardship
caused to the dp_eople, due to the withdrawal
of food subsidies, and the ways and means
to mitigate them;

_ (e) the serious famine situation prevail-
ing In many parts of the country;

(/) the ;ﬁolicy of Government in regard to
shifting the basis of planning from Capital
intensive  to
decentralisation;
(g) the Government's desire to bring

down prices further and to sustain them at
that level; and

(h) the Government's policy in regard to
production.*'

motion the

Labour intensive and

AMENDMENT NoO. 6

SHRI P. C. BHANJ DEO (Orissa): Sir, |
beg to move:

That at the end of the motion the
following be added, namely :—

"but regret that no mention has been
made about the elimination of microscopic
foreign pockets in the Republic of India b
integrating minute Portugese and Frenc
possessions in a firm and determined man-
ner, essential to the prestige and integrity
of this historic Commonwealth."

AMENDMENT NoO. 7

SHRIS. MAHANTY (Orissa): Sir, | beg
to move:

That at the end of the motion the
following be added, namely :—

"put regret to find that there is neither
any mention of solving the food problem
by indicating definite ways of increasing
production nor any indication of lessening
the incidence of taxation on the poorer
strata of the masses."

AMENDMENT No. 8

Pror. G. RANGA: Sir,
move:

| beg to
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That at the end of the motion the
following be added, namely :—

"but regret to note the failure of Govern-
ment to propose to protect the producers of
Jute, Cotton and oil-seeds from the growing
economic slump and provide a nation-wide
machinery for the fixation of levels of
remunerative prices for foodgrains and other
staple products based upon corresponding
levels of decent agricultural wages for labour
and also to supplement the Five-Year Plan by
proposals for the development of mulri-
purpose projects, notably the Siddeswaram,
Nandikonda and Pulichitala projects on the
River Krishna and Ramapadasagar on the
River Godavari and those on the Narbada,
Tapti and Vamsadhava rivers."

AMENDMENT NoO. 9

SHRI S. BANERIJEE (West Bengal):
Sir, T beg to move:
That atthe end of the motion the
following be added, namely :—
"but regret:,

(a) that no reference has been made to the
severance of the Sovereign Democratic
Republic of India from the Commonwealth
of Nations of which the Queen of England is
the head and symbol, thus indicating no
change in the decision of the Government to
continue India s association with it in spite
of some members of that Commonwealth
pursuing a policy of racial superiority which
strikes at the fundamentals of the  United
Nations; and

(i) that the problem _of_suEpIy of food
grains at cheaper rates within the easy reach
of the common man has not been adequately
dealt with."

AMENDMENT NO. 10

SHRI E. K. IMBICHIBAVA
(Madras): Sir, | beg to move:

That at the end of the
following be added, namely :—

_'sbut regret that while Cottage industries
like handloom textiles, coir, yarn, etc. are
fast beln? closed down due to want of
markets for their production, resulting in
mass unemployment, the Government do not
devise ways and means to come to the rescue
of those indigenous industries and save_the
hundreds and thousands of families
depending on those industries."

motion  the

AMENDMENT NO. I |

SHRI E. K. IMBICHIBAVA : Sir, | also beg
to move:

The at the end of the motion the following
be added, namely :(—

~ "but regret that the Government does not
indicate whether it intends to withdraw ali
Press acts and rules that curtail the freedom
of the press inspite of demands from all
sections of the press to scrap these
legislations."
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AMENDMENT No. 12

SHRI E. K. IMBICHIBAVA: Sir, | also
beg to move:

That at the end of the motion the
following be added, namely :—

"but regret that the Government still
thinks in terms of extending the life of the
Preventive Detention Act, which, besides
being a most undemocratic piece of legis-
lation without any parallel in the Statute
Books of any other country in the world,
has been condemned by all sections of our
people, including the highest Courts of
Justice in India."

AMENDMENT No. 13

SHRI E. K. IMBICHIBAVA: Sir, | also
beg to move:

That at the end of the motion the
following be added, namely:—

"but regret that nothing is visualised in
the Government policy to protect the lives
and interests of Indians overseas,
especially in Ceylon, Malaya, Singapore
and South Africa, where they are treated
like slaves and their citizenship rights
trampled on with impunity. *

AMENDMENT No. 14 SHRI P.

SUNDARAYYA: Sir, |

beg to move: Thatat the end of the
motion the

following be added, namely :—

"* "put regret that the Government instead of
restoring Civil Liberties by withdrawin
all political cases and conspiracy trials an

abolishing all repressive laws, proposes to
perpetuate the Preventive Detention Act."

AMENDMENT No. 15

SHRI P. SUNDARAYYA: Sir, | also beg
to move:

That at the end of the motion the
following be added, namely: —

"but regret—

(a) that the Government is complacent
about the hlfgh prices of food stuffs, which
is a result of their own policies;

(6) that the Government is glad that the
demand for importing food stuffs in Iarﬁ
quantities is not being pressed by t
State Governments because of ~hig
prices, though the people are starving;

"' (c) that the Government even now refiises

to take effective steps to supply the food

rains to the population at prices within
their reach;

¢ (d) that the Government even now refuses
to take over the land from big landlords

« and hand it over to the peasants gratis and
that the Government even now fails_to
see that only a radical land distribution
and abolition of landlordism, will
increase

e
e
h
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the food production by the peasantry and
relieve the food shortage; and

(e) that the Government depends even now
for food mainly on American imports while
refusing to pursue and conclude trade pacts
with Soviet Union and Peoples' Republic of
China for our essential food stuffs."

AMENDMENT No. 16
SHRIP. SUNDARAYYA: Sir, |also beg to
move:

That at the end of the motion the

following be added, namely :—

"but regret —

(a) that the Government's Five Year
National Plan does not make the develop-
ment of heavy industry as the key for
developing our entire economy;

(b) that the Goyern_menttpins its hopes of
economic reconstitution of our country to
American point four aid and American
Community Projects; and

(c) that the government has failed to see
that this dependence on America and Britain
will ultimately lead to the loss of our
independence and sovereignty."

AMENDMENT No. 17

SHRI P. SUNDARAYYA : Sir, |also beg
to move:
That at the end of the motion the

following be added, namely: —

"but regret—

(a) that the Government does not propose
to cease to be a member of British
Commonwealth but continues to be so;

(fi) that the Government because of its
membership is adhering to Sterling Bloc and
attending British Commonwealth Premiers'
Conferences, Financial Ministers'
Conferences and even going to the extent of
allowing Nepalis to be recruited for British
Army on Indian soil and allowing free
passage to British Army units thus formed to
proceed to Malaya to suppress freedom
struggle; and

(c) that the Government does not propose
to take immediate steps to see that Indian
territory under French and Portuguese
occupation is restored back, as per the
expressed desire of overwhelming people
of these territories."

J

AMENDMENT No. 18
SHRI B. V. KAKKILAYA (Madras): Sir, |
beg to move:

That at the end of the motion  the

following be added, namely :—

"put regret that the President's Address
does not contain any reference to the Policy
the Government propose to pursue to de ve-
lop industry like tiles and handloom, boodies,
etc. and safeguard the interests of the workers
engaged in such industries."
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AMENDMENT No. 19

SHRI B. V. KAKKILAYA: Sir, | also
beg to move:

That at the end of the motion the following
be added, namely :—

~ "hut regret that no mention was made
in the President's Address of the steps the
Government propose to take to protect the
rights and interests of Indians living in
South Africa, Ceylonand Malaya."

AMENDMENT No. 20

SHRI B. GUPTA (West Bengal) : Sir, | beg
to move:

That at the end of the motion the following
be added, namely :—

"but regret—

(i) that the President's Address gives no
assurance of India's withdrawal from the
Commonwealth of Nations, confiscation of
British capital in India, and vital changes in
economic policies of the Government
which are urgent for real independence and
progress;

(ii) that the President's Address does not
assure any real assistance to' and solidarity
with the cause of the Colonial peoples
fighting for their freedom;

(iii) that the President's Address does
not offer any solution of the mounting
food crisis and famine in the country; and

(iv) that the President's Address fails to
proclaim the immediate restoration of
unfettered democratic rights and liberties
without which India can never progress."

AMENDMENT No. 21

SHRI M. MANJURAN: Sir, | beg to
move:

. Thatat the end of the motion the follow-
ing be added, namely :—
"but regret that the President's Address
does not contain any unambiguous exposi-
tion of "certain other urges of the human

spirit" and their application to a Secular
State."”

AMENDMENT No. 22
SHRI M. MANJURAN : Sir, | also beg to
move:

_ That at the end of the motion the follow-j
ing be added, namely :—

"but regret that no mention is made of
the Imperialistic manoeuvres leading to an
"approaching disaster” and the Address
showers undue praise on ineffective
American aid = harming our national
interests and initiative."

AMENDMENT No. 23.

SHRI M. MANJURAN : Sir, 1alsc beg to
move:

That at the end of'the motion the follow-

ing be added, namely :(—

"but regret that no mention is made of
the suppression of civil liberties in the
Congress regime and holds out no promise
of their early restoration. "

AMENDMENT No. 24
SHRI MANJURAN: Sir, | also beg to move:

That at the end of the motion the following
be added, namely :(—

"but regret that adequate attention is not
paid to the problem of industrialisation
with particular stress_in the States where
the density of population is very high."

AMENDMENT No. 25

SHRI B. RATH  (Orissa): Sir, | beg to
move:

. That at the end of the motion the follow-
ing be added, namely :—.

"but regret that no indication has been given
of cancellation of the harmful and derogatory
agreements with the Government of U.S.A.
for the so-called technical aid."

AMENDMENT No. 26

SHRI S. BANERJEE : Sir, | beg to
move:

That at the end of the motion the follow-
ing be added, namely :—

"but regret that it is proposed to curtail
civil liberty by ﬁlacmg before Parliament a
Bill dealing with Preventive Detention."”

AMENDMENT No. 27

JanaB M. MUHAMMAD  ISMAIL
SAHEB (Madras): Sir, | beg to move:

"That at the end of the motion the following
be added, namely :— "but regret—

(1) that the Address does not indicate
further measures that are necessary for
providing adequate relief to the suffering
people in the famine stricken areas;

* (2) that the Address does not provide any
Indication of the recognition by the
Government of the important fact that a
proper and adequate price to_the producer
constitutes a vital factor and indispensable
stimulus for increasing food production in
the country; and

(3) that the Address does not indicate
any definite steps that are to be taken for
rehabilitating, the most important and
ancient of the cottage industries of the
country, viz. the handloom industry and
such other industries as the coconut and
p_ep?er growing industries which have a
vital bearing on the economy of the
country."

AMENDMENT No. 28

PrINCIPAL DEVAPRASAD GHOSH (West
Bengal): Sir, J beg to move:
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That at the end of the motion the follow-
ing be added, namely :—

"put regret that the Address contains no
reference to the serious food situation in
the State of West Bengal, where in the
Sundarbans area in particular, almost
famine conditions are prevailing."

AMENDMENT NoO. 29 SHRIE. K.
IMBICHIBAVA: Sir, | beg to

move:
That at the end of the motion the follow-
ing be added, namely :—
"but regret that the Government has
taken no steps to get out of the British
Commonwealth of Nations."

AMENDMENT No. 30

SHRI E. K. IMBICHIBAVA : Sir, | also
beg to move:

That at the end of the motion the follow-
ing be added, namely :—

"but regret that the Government does not
propose to find suitable markets for the
cash crops of our land like coconuts,
pepper, rubber, ginger, copra, coir, etc. by
Initiating trade contracts with the Eastern
Democracies, China and the Soviet Union."”

MR. CHAIRMAN: Those are the
amendments along with the main motion.
They are before hon. Members for general
discussion. As regards the redistribution of
existing States on a linguistic basis, no
amendment is allowed.

AN HoN. MEMBER: But that is also most
important.

MR. CHAIRMAN: | am sorry, but hon.
Members can refer to it in the general
discussion.

SHRI H. N. KUNZRU: | have also sent in
notice of two amendments.

MR. CHAIRMAN: Yes.

SHRI P. SUNDARAYYA : Mr. Chairman,
the hon. Member who moved the Vote of
Thanks went on to narrate the difficulties
which the Government had to face in 1947
and during the last five years and said that the
Government had done all it could and
therefore the motion should be supported.
But, in our opinion, the Government during
the last four years has been a Government of
broken pledges. For instance, | am elected by
the representatives of
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Visala Andhra on the Communist Party ticket
and as such | am present here. We are elected
by the Visala Andhra people because we fought
for the rights of the people and stood for the-
unification of Visala Andhra. The Congress,
before it took office, promised that linguistic
provinces would be established; but what is it
actually doing now ? It has been in office for
nearly five years and yet it has not brought into
being a single linguistic province. It brings
forward excuse after excuse. The first excuse it
gives is that the formation of linguistic
provinces will lead to the encouragement of
provincialism. This is what the President has
also said in his Address. And thus the Congress
goes back on its pledge of establishing lin-
guistic provinces. The second excuse that it
gives is that there is no unity in those provinces
where there is a demand for linguistic
provinces. Take a concrete example, that of
Andhra. There being the question of Madras
City, there being the opinions of certain
individuals that Rayalaseema people do not
want Andhra Province, they say that Andhra
Province cannot be established because there is
no unity. This is the same thing which British
imperialism did. They trotted out the same
excuse and threw the blame on the people by
saying that unity did not exist and conveniently
pursued their policy of divide and rule.

Then, the other argument is that the units are
not viable units. It is a fantastic argument,
coming from the Government. If small States
like Part C States—Himachal Pradesh,
Vindhya Pradesh and so on—can be
recognised as States, there is no reason why
Andhra cannot be established as a State. So,
this argument that it must be a viable State
cannot be brought forward at all.

Then, another argument which has been
brought forward is that the Rajpramukhs are
there whom we cannot remove. In Hyderabad,
for instance, the Congress Government gave a
promise that it would be for the people of
Hyderabad, through  their  Constituent
Assembly, to decide the
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fate of the Nizam, the Rajpramukh of
Hyderabad, and also the question of
the  division of Hyderabad State.
But what did they do actually ? They
have kept the Rajpramukh, and they
pay him Rs. i crore, and they deny
the right of Hyderabad people, consist
ing of Telugu, Karnatak and Maha
rashtra people, to go back to their
home-lands. Why is it that they are
doing this, especially now, after the
elections ? They are refusing to form
the Visala Andhra Province for the
simple reason that the democratic
forces there are victorious. They know
fully well that Andhra State .............ccccevrvrnenen

SHRIJ. R. KAPOOR (Uttar Pradesh): May
we know on what particular amendment the
hon. Member is speaking? It will be helpful
to us if we know on what amendment he is
speaking.

SHRI P. SUNDARAYYA: | am speaking
generally.

After the elections, they are refusing to
form a Visala Andhra State because they
know fully well that if a Visala Andhra State
consisting of Madras City, Andhra districts
and Telangana is formed, there will be no
Congress Government, but there will be a
people's Government. (An hon. Member :
Question!) It is for this reason that they are
refusing to concede the demand for a
separate province for Andhra.

Now, what is the result? The
result is that all the Andhra pro
jects, e.g., Siddeswaram and Nandi
Konda, which would have solved the
food problem of Andhra in Rayala
seema, Mahboobnagar, and Nalgonda
districts—all these projects have been
shelved. The Ramapadasagar and

Ramagundam projects have been shelv
ed. And added to this, the one thing

which  would unify Andhra economy
—the railway system—is being dis
rupted and divided into three different
zones.  Similarly, the  Minister  for

Communications at one time said that
the Hyderabad postal system would
be linked up with Bezwada.
Later on, because it would encourage
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the Visala Andhra movement, he purposely
removed it from Bezwada and linked it up
with Nagpur Circle. This is the way in which
the Congress Government has been going
back on its promise of linguistic provinces.

AN HoN. MEMBER: Is there an Andhra

railway system ?

SHRI P. SUNDARAYYA: In Hyderabad
itself, the question of Andhra Province is, of
course, linked up with other linguistic
provinces—Maharashtra, Karnatak and Kerala.
It is a very easy thing, if the Government really
makes up its mind, to detach Malabar from
Madras and attach it to Travancore-Cochin. It
is a very easy thing, if the Government makes
up its mind, and does not think of excuses to
get out of the situation, to form a Karnatak
Province by taking the Karnatak districts from
Bombay and Hyderabad and linking them up
with Mysore. It is easy to do it; only the
Government refuses to do it.

Then, with regard to Rajpramukhs, the
Government could certainly bring
amendments and see that the Rajpramukh
system is removed. The people do not want
Rajpramukhs, but the Government of India
forces them on the people. Take a concrete
example. In Hyderabad the Indian Army
intervened in 1948 on the plea that they were
going to put down Razakar atrocities which
were encouraged by the Rajpramukh. But
what did they actually do ? They are still
keeping the Rajpramukh there ; they are still
paying Rs. 1 crore ; and they are taking away
the right of the free people of Hyderabad State
to unify themselves.

When the Razakars and the Hyderabad
Rajpramukh were being fought, at that time the
Indian Government, according to the Standstill
Agreement, supplied arms and took the
responsibility of putting down the so-called
subversive activities. That means those people
were fighting against the Nizam, and in spite
of this indirect
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help given by the Congress Government, the
Nizam and his Razakars and his army could not
suppress them. They established their Village
Panchayat Committees, got rid of the corrupt
official rule in the villages, got rid of the
landlord zulum there. From the very moment
the Indian armies have entered, they began to
hunt and wipe out everything. In the village of
Chirakodur, Venkata Ramanujachari a local
organiser was detained. In Huzur Nagar taluka
one kisan who refused to give the police secrets
was , caught, tied hand and foot and his whole
body was smeared with jaggery and tied to an
ant hill. He was kept for three days like that
when ultimately he lost his life eaten by the
ants. Now, in one military camp Allapalli alone
in four days 119 people and workers have been
shot dead.

SHRI GOVINDA REDDY (Mysore): Sir, on
a point of order. The Member is making use of
this floor for Communist propaganda. It is
alright to state that Government is following an
oppressive policy. One or two instances |
should think are quite enough. But he is giving
instance after instance. That is not to be
permitted, Sir.

SHRI P. SUNDARAYYA: Mr. Chairman
will you kindly protect the rights of Members ?
If we have got a right to speak, we must speak.

MR. CHAIRMAN: All that | want to say is
that we have not got much time at our disposal.

SHRI P. SUNDARAYYA : | am giving the
most horrible examples only.

AN HoN. MEMBER : Sir, is there any time
restriction ?

MR. CHAIRMAN : If people do not impose
any restraint on themselves, | have to impose.
So, first of all, | expect the people to restrict
their speeches.

SHRI P. SUNDARAYYA : Sir, how much
time am | to be allowed ?

MR. CHAIRMAN : 15 minutes.

SHRI B. GUPTA : Sir, on a point of order.
When the Congress speaker moved the motion
he spoke for an hour and a half and the
Congress has an advantage of all kinds of
publicity. We have come here after so many
years. We should therefore be given a fair
chance to speak and given enough time to
speak from the side of the Opposition and the
Congress Members here would have their
chances of speaking later after we have venti-
lated the public opinion here.

MR. CHAIRMAN «: | think so far as
speeches on this motion are concerned, | want
to impose a time limit of 15 minutes for every
Member. Unless we do that, many speakers
won't get a chance at all. So 15 minutes are
fixed as the time limit.

SHRI P. SUNDARAYYA : Sir, two lakhs of
Koya people were forcibly dragged from their
abodes and put in concentration camps as a result
of which ten thousand people died of starvation
and for want of medical aid. Sir, 1000 villages
were burnt to drag the people from there. The
villages I am talking of are still there in being. You
can go and see. Then in Narada village the
atrocities committed on women are terrible. 70
women were arrested. They were made naked and
beaten and then afterwards forced to » wear
pyjamas and chameleons let into the pyjamas.

KHwaAJA INAIT ULLAH : Are these all
proved facts ? You must be able to give fuller
information.

MR. CHAIRMAN-: Order, order. | must say
that each individual member who makes a
statement and refers to a fact is responsible for
the statements he makes and he must satisfy
himself that they are accurate before he gives
expression to them.

SHRI ALLADI KRISHNASWAMI:
Sir, the instances quoted by the hon. Member
are of a particular State. No doubt, in so far as
it is germane to the question  of the
formation
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of the linguistic provinces, it may be relevant
to that subject but he cannot raise the question
relating to the public order which is primarily a
subject for the State Government. The Govern-
ment of India are not primarily responsible for
the public order in the State of Hyderabad.
Therefore, it would be perfectly a proper
subject of the State Government but not of the
Central Legislature as such. That is my point,
Sir.

SHRI P. SUNDARAYYA : My submission is
that it has been done in the State before even the
Provincial Assembly came into existence and
was done under the direct orders of the
administrators sent from here by the
Government of India. Therefore, the point that |
am pressing is quite germane to the subject.
Now, after all these things have been done, still
the Government refuses to release 250 detenus.
There are 700 prisoners (undertrials) and
warrants on 500 persons are still there. We want
the Government, if it really wants to start a new|
era in democratic experiment in the country, to
release all these prisoners and take steps to see
that what has happened under the police and
military, will not recur.

Now the Government seems to think that it
has attained complete independence. But what
we say is that it is not complete independence.
For it is linked with the British Common-
wealth. It still continues to be a part of the
British Commonwealth and it allows Nepalese
to be recruited in the British imperialist army
and this army goes to Malaya to suppress our
Asian peoples' freedom. The Government
claims an independent foreign policy. | am
asking : Is it an independent foreign policy to
keep British officers to dominate our services ?
Is it an independent policy to allow American
advisers. in the name of advisers, to parade in
all our economic and industrial departments ?
Is it independent foreign policy to allow, under
the garb of the U.N., officers to spy in Kashmir
on our military secrets and other things ? | do
not think so. Is it independent foreign policy to
send a Medical Mission to Korea to support the
Americans
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while refusing even to oppose Americans
bombing Korean people and letting loose germ
warfare.

MR. CHAIRMAN : Your time isup.

SHRI P. SUNDARAYYA : | will sit down.
Other speakers will take it up.

SHRIMATI LILAVATI
(Bombay):

s S g (FeEd)
qeaw RS, Tl oW 2 ¥
Frr A gy § AR A S
T § SRAY wew B dre A A
Hori g, @ F o @t § B
feest wiwrandt gwenmn 99% fod 48
Pret i SN Y LIt et o T SER SE

MUNSHI

HAAY 9T 915 A A FEa A
q% g fRar SEFT @ndE &1 ¥ 9
% qzf w¥r € g1 A& gRN AR
Fm @@ qiigar 3 &3 5 wsgafa Fv
IS AT TCENG F A oA afEfed-
fadi gr © fagm gfe s=d &,
ag ara g% § AT 77 o SR AE A
FgU EfF AT B9 UF wEAT I A
#fema ¥ g weeAgw w9 fam W
B # § ot WA & For
2y § d gmU AN IAR F W™ W
7L AN | AW M@ 3 L W AR
wF wdT 2w & frand § ot g o
APT & fAared av € |

un e o ek 4 5, 9
7 adi aeor it | SEH sy A
Foz i &1 e § s A ifad
7o mf| wr @a% a8 0w OF
A &% AT g @ g &% AF
it owe gwT & IO S F W
Fraafuw ¢ W) TWEAT g F
o A1 mi =ifgd, ww.ogats &
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s A1 wife 7 sgreAr et steer
For § W7 @ A R UF
gt g g a3 T Al
g1 % T oafm wmgd § B
IFT mife &7 ag A e @E Za
T qEY FTET G & | g WA
i areT d, aoT fasf v & fad )
FoAE B AT TR qABAR A9
& foq ouar q@ ag@ W § Arw FIE
T mifer AT 7 FT §F | TES
faers o frde W E 7 ag T &
fF qoam 2w 9T @ @A A AT
mfs 37 #7, 99 FF faiai §1 Ik
# oroar AT A IB | AE—FAT
FR T aE—wdT mifE 9TEa §, W
EOUF AT AGAT AT FT AGIHAT ATZAT
§, 7% I ATEEE oA g oA
qsfrarg &1 sEEr g1 54 miE
A &, W S giard wreaneat
ot g1 wr g faa wfe & feq
TET AT AEL AT & A g wmfe
gt frdw dfr mew gt § GF g
SIECTIE UG U L i
g o 3aar qon TRA W& 2, 5%
IE gFT AT HTO HHIAT  AEFS

gaT mf &1 & 7 Az § oA |

i oRr o AFET T § -
qff st 7 SF & w7 fr 3w wAW
Fofr awxwd o avd agi fefadi w1
AT § e AT AT F AT AT
qgT wAWT g A AvAT af, g4 {7
Grgadl § 4% qAAET d gEdl 9
qfgaFe FeAr 9T § |
qEYT Fm &, 1 WL oA FEers §
AT & W g |

IEIM qAZET qTA AT AT o
fear 1 st @1 FAREE AT oW
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¥ oAl § 1 wET g i #W

"ré‘mmmm g0 gfem ¥ i
T AT gET 1 anfs, A ST

' -t A A awe wmaR W
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1
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| fexat @1 ag waaw geAr A R ogEd
for @efe OF Aqr FEF a0 @y
FAT ag AMFAA  FE-sww Faami
¥ var s fawd a7 agy e
A o1 R oswa §fe gy
FFaE H #HA (3¢S To ¥ WHEAT &%
| =TI FE-Aew Aft FAaE gar g
| g Tt & goTH A 0 4g afe faaTg
| @ PR @ @ d o F awad g
f& sor-wwn faam aree, ferat &1

ﬁm‘rag%aa;mé‘n T Mgm B

ZAT
goRe a1 o ferdi & A & ogf
dr g7 Of & T a99 Fi09 qwe



113 Thanks on Address

Fewdi @ az1 fgem &1 el e |
T E aw e wa dw A e
SR A O < U s L
ot foort F dgfe wre wd
famematy |

uF @l ama wregsfr off 7 99
AT H gz #y &, s
w1 daw, aifeie #1 A # e
FT I A &ET 1 T IR qH
¥4 FY qE g a1 4@ wwéaﬁ’
@A Frsedh ¥ awEe =FAE
S T A U W & fod @ |
frar ? Tafe St & &9d wwe 7 |
WE a # w fom af fear ) |
TR faaw F g g fs figdh
@ F oaw qgemr AR §
W IEf ) 9 ¥ ¥ A oaw dr
& g1 E Wt ey £t wafa & ol
™ A At § g awe A o |
o far § 7 ag we & wwdt g |
TMAAMH Fg 8 SWF T grmy |
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foiew gnk wed W T § FEw |
amw gen § fr fedt & fawre & four
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AT Ay A G | TG AT JATE
oF 9T FAIG § AW AT TW A
¥ wdl g wfed | god g
Faga WE onQ w@ g 9w
9T Zgl TXE A1 9uF  gfaard #ix
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FOFN FEAFAT GF 1 X gl
ERr Rt ow qdftwar & o1 g
T F GO FC ogaA) 1T @w
 ferdt armr w98 wreg & gl avAn
dv gaTe T F TFI-TRE 1 94T |

fofafes oifssr % a1t § =41
TR ook wE F FEr fF oug wew
gt wifed 1 gaw o @A gdq
R I &Y OEET W €S AT
IF TAT O | W A I OFT
farromt W F AAre U FET A1 WA

| g9HI &g qFAE EET | QF AT
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[ Shrimati Lilavati Munshi. ]
@Yy wpw f fewy gade d@ @
tfermm <@ w3 ¥ Wg g v fad
AR

T W ¥ oAy i ANHAS
ft & N g TeEIhe S0 F wra
¥ fomt war @ & Twy gl wE
FAL Fo

[For English translation, see Appendix I,
Annexure No. 4.]

SHRI C. G. K. REDDY : Sir, before |
proceed with the discussion, | would like you
to permit me to mention that you have allowed
me to move a very big and comprehensive
amendment, and | expect that you would be
more liberal, so far as this amendment is
concerned. Of course | leave it to you, Sir.

Before | came to Delhi, | expected and had
heard that the Presidential Address is to be a
statement of policy by the Government. | heard
with all attention to the President when he was
addressing us the other day. And then | went
home and read through the Address. Again,
here, today | heard with all attention to the
mover, and | hoped that he would be able to
inject some substance into this. But | find, Sir,
that this surpasses the other vague document
that was inflicted on this country six months
ago—the Congress manifesto. | thought that
this would be an important and clear statement
of policy, as it ought to be. But | find there is
nothing in it except one reactionary statement
of policy, namely, re: the Preventive Detention
Act. Apart from that, | do not see anything
which the Government has to offer to this
country, which it says it rules today for the
prosperity of this country.

Going through this document, | find that
apart from even an attitude, the Government is
being forced from side to sids. It is trying to
serve conflicting interests not only at home but
also outside the country at one and the same
time. | think that this is an impossibility
which no individual body or even
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a Government able to

achieve.

For the edification of the Government, may |
re-tell a story which my mother told me when |
was six years old ? There was a middle-aged
man who was partly grey. As he did not have
any children, he married again. The first wife
was afraid that people would think she had
married a young man, as he still had some black
hair. So she started, plucking off the black hair.
The young second wife naturally thought that
her friends would jeer at her and say that her
husband was an old man because of the grey
hair. So she started plucking off the grey hair.
You can imagine the state of that person's head
after this. That is what exactly this Government
is trying to do. Government may call it laissez
faire. It may call it neutrality. But it ig really
not even an attitude, because they will never be
able to please everybody. So far as the foreign
policy is concerned, we had a very charming
and eloquent argument from the mover of this
motion. He tried to tell the House that we have
a policy. | tried to follow him, | tried to seek
information from him. But | believe the brief
given to the hon. Member who moved this
motion was much too big even for himself,
because | find that he was not able to put before
the House any indication of a definite statement
of policy so far as foreign affairs are concerned.
I should like to submit, Sir, that on no occasion,
have | found the Government or the Foreign
Minister leave any impression on our
international scene on behalf of this country. |
find that we have been acting alternately as the
hand-maiden of one bloc or the other. You will
find, Sir, that we take an attitude one day in a
certain situation in the world. Afraid that some
one will criticize us that we have joined this
bloc, immediately, we go over to the other bloc.
That is the policy of neutrality which we have
been following. Every time you find us siding
with one bloc or the other. Even in this
document which is cleverly drafted—I did not
expect so much of cleverness from a draftsman,
who, | think, must be getting a little old— even
here 1 find there is something
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about Korea, and it is mentioned that peace
should come there, meaning thereby that
something dreadful is happening there. Taken
in the light of the attitude that this Government
had taken on the outbreak of hostilities in
Korea, people would criticize and say—
already some of our hon. Members have drawn
our attention to the fact that we have been
supporting the American bloc, or whatever it
might be called, in Korea. So, in paragraph 8
we find a mention about Korea.

In paragraph io we find a mention about
China. It is said : " We have sent a cultural and
friendship delegation to China ". This is how
we have been going on. | should like to put
before you, Sir, that the need in the world
today is for the development of a third force, a
force which would be ab'e to act independently
of the two blocs. Today you find that the
nations of the world are divided into two
distinct entities, or if | may so term them, the
Brahmin nations and the Pariah nations. Four
nations of the world who contain only one-
third of humanity in their countries, are dic-
tating to the others, and are making the other
70 nations of the world their puppets and
victims in this disgraceful scene of world
politics. It was up to India to have taken the
lead of the 70 nations, to have seen that we
develop a third force which would not have
allowed these blocs in their attempts to divide
the world into two spheres of influence
constantly at cold war with each other. We
thought we made a very good start in 1947,
when we had an Asian Relations Conference.
Our Minister for Foreign Affairs took a leading
part and initiated that conference. But | should
like to know what happened to his experiment ;
nothing has happened, it did not go farther than
some pictures, cinematographs and some
publicity of that sort.

So at least now, we should make an attempt
to come forward and say that we will develop
a third force which would see that these two
blocs are kept in their proper places and do not
make this world a place of bloody conflicts.
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| tried to find out from the speech of the
mover where we have acted as a force. As |
said, we acted as a negative force. Our
Government is pursuing a policy of reaction
and not action. They never act. They react to a
situation. They wait for a situation to arise and
then try to meet it. | have not found one
instance where this Government, either in the
foreign or in the domestic field acting in
anticipation of a situation—acting against a
situation that may arise. It has always tried to
act to meet the situation after it has arisen.

Now, regarding the U. N. O., the President
has rightly said that it has become ineffective
so far as Tunisia is concerned. Not only
Tunisia, but we know several other examples
where the U. N. O. has become ineffective.
The make-up of the United Nations Orga-
nisation has to be changed. In the executive of
the U. N. O., the Security Council, you find
just these five powers, in whom 85 per cent, of
the power is concentrated. The continents of
Asia, Africa, South Africa and South East Asia
enjoy only 15 per cent, of the power. We
represent 2/3rds of humanity and yet we find
that this i/3rd, which is divided into two
distinct blocs —much of the time warring, all
the time in direct conflict with each other— is
leading us. The world politics are dictated
according to their interests.

It should have been possible to see to this
when the United Nations Charter was drafted.
Probably we should have tried to move an
amendment afterwards to see that every nation
had an eqiTal vote in this august Assembly. If
you understand the make-up of the United
Nations you will find that the U.K., America,
France, Russia and whichever China gets in
ultimately— these five nations have all the
power against the combined strength of all the
other nations which are really not interested in
this conflict between these two blocs.
Regarding Tunisia, if \ may be permitted, | will
read out from a letter from Mr. Taieb Slim,
who isone of the leaders of the Tunisian
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[Shri C. G. K. Reddy.] Destour Party. He
has written a letter to Dr. Ram Manohar Lohia
which was received only two days ago. He
writes in the course of this letter :

In all this struggle, whether inside Tunisia or
abroad, we have been conscious of the great
support brought to our cause by the
Government and the people of India, and
particularly by you and your party. The great
campaign waged by you throughout the
country has brought an inspiration and en-
couragement to our people behind the bars of
concentration camps, etc.
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Further, towards the end of the lettet he says

We n;ed material assistance. You also im-
press on your Government to see that a
Commission of Enquiry is sent down to Tunisia
to find out the real things that are happening
there and see whether world opinion is brought
towards the sympathy of Tunisia.

In Tunisia, as also elsewhere, in the whole
of Africa, the same thing is happening. If we do
not take intelligent stock of the situation in the
African continent, you will find that just as in
Indo-China, all other forces except these two
conflicting forces would be exterminated from
Africa. You see one side alone and | the other
side. Each bloc sees only its own side. It is just
disgraceful. You find massacres going on in
Madagascar, Algeria, Tunis, Gold Coast, etc. |
shall not stop with that. There are other cases
also.

Now, | would like the Government to give
me a reply on this question. What was the report
submitted about China some months ago to the
Government ? It telfs us about mass executions
and waves of trials throughout the country. Why
is it that the Government has not placed that
report before the people of this country ? What"
is it that they'are hiding ? Are we not entitled to
know the real situation in China ? Are we going
to be prevented from knowing what is going on
in that country ? If in China there is milk and
honey flowing, we want to know the truth about
it, whichever that country may be. | would ask
the Government to lay on the Table the report
submitted by Shri G. P. Hathee Singh after his
visit to China. We have a right to know about it.
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You find that ordinary human rights are
being abused, and yet, the United Nations,
which has the power of superintendence, has
nothing to say about it, because, if you ask one
blcc, they will probably say the other bloc is
doing the same thing. | should like to tell you
that only the United Nations can keep these two
blocs in check and for that it is necessary for a
third force to exist in the world. In our country
we may say it is neutrality. It is not neutrality.
As | have already said, it is a ball game the ball
going from this side to that and then coming
back. There should be a sort of equity and
justice between the two sides.

As
know,

some hon. Members ought to
in all countries the foreign policy

is bi-partisan, so that a continuity of
policy is maintained whatever Govern
ment comes in. In this country we

find that not even the party in power is

allowed to  contribute  towards the
foreign  policy. That policy—that atti
tude, if | may say so—it would be
euphemism to «call it a policy—that
attitude is of one single individual, an
individual who thinks he is omniscient,

but if I may say so, a very ill-informed
person on foreign affairs—it may come

as a shock. He should not mind it
I may be guilty of the greatest blas
phemy, but | find that our foreign
Minister...............

MRr. CHAIRMAN No reflections on

individuals, please.

SHRI C.G.K. REDDY: Our
worthy Foreign Minister does not appreciate
criticism. It is not the policy of this country. It
is not the policy of even the ruling Party.

AN HonN. MEMBER :
country.

SHRI C. G. K. REDDY : This is a wonder. If
hon. Members know anything of foreign affairs,
they should examine the situation. In other
countries the foreign policy of a country is the
foreign policy of all parties put together. It is
not the policy of any one single party, much
less the policy of a single individual.

He represents the
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AN HoN. MEMBER : There is no other
party.

SHRIC. G. K. REDDY : Oh, yes :
that exactly is my complaint against i the
powers that be. They tell us in i this House that
there is no other party. And no wonder it has
got into their heads that they are the people
who are born in heaven and who are meant to
rule throughout their lives, and probably pass it
on to their children. {Interruption). It should,
as | said, be ihe policy of the country.

SHRI T. S. PATTABIRAMAN
(Madras) : On a point of clarification. Is it not
a fact that the Socialist Party Conventions, in
Bangalore and Madras fully endorsed the
foreign policy or Nehru ?

SHRI C. G. K. REDDY : Nonsense. Most
of the hon. Members are ill-informed about
our foreign policy, and I shall go on.

Regarding foreign  possessions,  hon.
Members will remember that our Foreign
Minister called them " pimples " on the face of
India. Probably the Foreign Minister does not
know that pimples are very annoying, and
very difficult to get rid of, as most of the hon.
Members will certainly agree. Since 1947 very
high-power centres of vested interests have
been created in these foreign possessions. If
you take a plebiscite today in any of these
foreign possessions, you will find they will
vote against you, because they have seen to
the creation of high-power centres of vested
interests. If you are prepared with
determination to see that these pockets, which
rightly belong to us—it is our soil and no one
has any business to be there—if you go about
it with determination, there will be no
difficulty whatever for you. (Interruption).
Please allow me to proceed.

Sir, two or three years ago the people of
these pockets put up a very good fight and
they very nearly succeeded in expelling
foreign influence from some parts. What did
the Government do ? What did the party in
power do ? Did they give timely assistance ?
No. Such situation will arise again, and it is
the duty of the Government to see that
assistance is given to the people who
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are trying their best to see that foreign
influence is finally exterminated from a part of
our own soil.

As regards the food policy, | do not know
whether | will be given enough time, but | may
just say this. It came as a shock to me to hear
the phraseology used in the President's Address
with regard to food subsidies* The Address
says :

The contraction of the food subsidy has
contributed in some measure to those high
prices, and has caused some distress and
discontent in rationed areas.

Sir, the Government and the party in power
are so far removed from the people that they do
not understand how much suffering has been
caused in this country because of the
withdrawal of food subsidies. If they want
figures, | will give them. An ordinary middle
class family earning Rs. 50 or Rs. 60 has got to
pay another Rs. 12 to Rs. 15 for its food. And |
have proof to show that in rationed areas,
ordinarily in the fourth week, people did not
draw their rations. After the increase in food
prices, | am saying definitely, with a certain
amount of conviction and a sense of
responsibility, that they will not be able to buy
their third week's rations. And here is the
statement by Government that the contraction of
the food subsidy has caused a certain amount of
distress and discontent in rationed areas. It
shows how ill-informed they are, or they are
purposefully ignorant of conditions. Is it only in
rationed areas ? Do they not know that in the
rural areas about 50 to 60 per cent, of the people
buy their food grains ? Do they know that there
are wage earners in the rural areas who do not
grow their own food ? Do they also know that
the tenant who cultivates land for the landlord,
after giving away the grain and also the intuest
to the zamindar-ewm-shahukar, finds that he
has hardly six months' provision of grain and
that he has to buy in the normal market, wliich
is the black market, and which is very nearly the
official market today ? And you make a state--
me.it like that—that it has caused "some"
distress to only " rationed" areas !
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I have only one constructive suggestion to

make. | am always accused of being a
destructively  critical person, "destructive
criticism", "constructive "suggestion"—these

are slogans which 'we have to learn. Let me
make a constructive suggestion. | am not going
to propose taxation, that a burden should be
placed on shoulders that can bear "them. | am
not even going to propose that the proportion of
direct to indirect taxes, which ought to have
been increasing but instead is decreasing—
should be changed. | do not make any such
suggestion. So far as the State ot Mysore is
concerned, regardless of party affiliations, | am
prepared to find you the money—a minimum of
Rs. I crore. | hope my hon. friends from Mysore
belonging to other parties will all support me in
assisting the people of Mysore. Sir, up to the
year 1949 the income-tax in Mysore was ridicu-
lously low compared to what it was outside. But
even this little tax was not paid by the people—
and we know that to day scores ol people there
are worth a crore of rupees. Allow us to assist
you to see that this money, which really belongs
to the State coffers, is collected. It is yours for
the taking. Come and take it. That is my cons-
tructive suggestion. One crore of rupees is there,
and you can give it to Mysore State, you can do
the same in any other State, and the suffering of
the people of Mysore would be greatly
mitigated. | should be interested to know the
reply of the Government to this constructive
criticism.

3.48 p.m.
DR. RAGHU VIRA (Madrya
Pradesh) :
Tlo VAW (wey w3w) . wers

wgIen, AT H weafa ot & sfiwrew
F S{AEA FH F7T LESEA
Wi oA s § i, angfy
ft & wrmr F wfawd gl
wrg | fow ama & smr gz AY-
FETLFC D, T a9 TEW w4«
fomg da & ooy & fod o frg amema
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g g, &fger ST &4, W6F &
M X wgenm Wi A g
71 g # Afg ey, v feast
1 %@ A wwET TET T FAIRA
T T g | 3 T STAT T g
veeg Aife @t faiw gar 1 feeg
FWE ¥ aEe ¥ 9 &vaT ger 43
EAC AR I s EA R T (R 4
s qzd & f fazai & @rg 2w
agr Aifq @@ | AE FETE  FEIC
gt qw H At A wd, a8 whd
¥ Bt &1 A &, B gHa TECA
faeae wwstei § 1 S FF AT gAIL
g6 qa & faAtd wEr, AT oA
SMET gwm | F T wiwdl §
aafig fragam fava & sicd
g owE g, gafed  Swar A FEA
sTHROE Z | oAr A w4l R S0
ard FEr 7€ § oww AATiEd § Aoy
i P wgdfa o &0 S gw o o
FRMET WE F%d ¥ 9 wel wme
TA@E, ITFIFAT FEAX R UH FA
7 Ffswf #0FAT AMed ¢ OF AT
3 fFarnr & s I A w0 oA
g fs3 smasgw §, #iE w7 gd
w3 ¥ &7 owraw 1, qud faar A
4 WEA AT ATEAN AAT E, IEF
fsd war & AT TCARA FTOAAAC
firard smamms 1 fg 9w waw
# g | NF # @i fagrawr
gt foar v § AT TEEr TR
7 W w=we ¢ fomr §, ¥ae @
Fradrd

SHRI P. SUNDARAYYA : You said you
wanted time. How many years do you want ?

DR. RAGHU VIRA :

o WA : § 3 ¥4 a1 747 | 73
I+ @ed F feg g E-ﬁ'«‘j q7 T oA
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P afeart €T 41 o IW X AN K
@A oo sfyedl w4 1 afy s
' % & uF I F g AW
v 9 § A erg wfear a7 w4
w ol awli g wfeed gwar
Fr § & wear qor owgf € wE
o= d g ¥ 5w feame
g i Fr P 7 qee A w0
afy gw At o & whenfa wfger
A & F A T 40 wqrg, fomd
T ERA T 20 By TeA fmm, & owg
wEqR & fem w=gr Aife ®E £
THEL TR 1 SFHET FT 5B HY
qBai AT ) 9 JEF I B
e IEIEIC W wERT 1 gy
W FH FTETE B Al F1 9Z 5
gfard % avc w4 wmar A/

AT AM L A HACAT ZF R AT
qg wr ¥ fed & srr T 9oqEF
BAIAG N qF G9F A A AR

g & oo v He wfgmr i gamme |
& swate 9T sedT sl Aifg

A AT orew F Aifa Y ogAir §
W TAXEF Il s AT Ay

s Fremsm I -

B far 7 e # gwEer &Y
TH ad Gl 1 W GEEW H, W
TR AT g A gA agl dmy g f
TITAT GAAT T WG+ wwad A g
qWa IFAT M gae fEawaw gow
T ¥ 5y Ay T34 f5 ooww A 5g
g s dor q@ R amy o
Ty wn f5 mew Fug wRn g
adl #1 W 3 W7, yww 9w
5% mia 8 e 7 omd wod
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N g3 agarar § gww f@ § W
g & 5 gay  srEw-wfed
t7 9T fqare w6, e 3 9 #i
T & g frwdn faed ol
¥ T gwET 96 gor Al Gy qW
ofgs & ama gifgmdrar wam

¥ ygt wwd oo el ¥ f54 o
o & fog = wgd o fed W
A g Foft wwmn g6 waar
faadt wwa ¥ owar wxfr § wad
JGRY AT AR g AT ET g | feeg
fowr feafs o g5 waa @eq § aofy
I oarEd ¥ ary T /oA afrerd
g3 T g o0 @ F ey Wt o
70 7 L g ) o

- -

wE Ty o# A4 ure feafa &
aR ¥ faadr # A wgIT qd gg
o< @ ¥ w4 g g qF faRad
§ ard @ vty ofiT W W g g
i1 fwt & 7% Wi g wvgd afamd
AT fagmr 61 a8 ¥aw fasT gare
T oAy feafq e s Afa & a
g qd aog 7 A uds F I@
a¥ sgfsadi & WY IW &W ®F IT4
FE ATy v FH o owa 2y
B ARgaT 1 ¥ w7 SuEd st
FFafgyar@ad i 9% & faaar
qfgw &dT oY Fiaw & fedt TET 4
YA T AT 4 IT A WE ¥
§ag e fmn B fom Qf & ofey
qZE AT TW@EE W T owmEd .|
FEAT ST, ¥ =y 5T gmd
FOTAE T AMI A AT 67T
g gx w1 feqfa w1 amrer 1 |
7 g RN A% 70 fr IS aw
afl wgA fom Wm W 93 ¥ ams
deerd @@ g 3var st A§ wed
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e, gy 0% oy
ot ¥ gt iw ¥ wmwel w0 ward
8 & 1 ufr g wmeAEd ¥ A
FY wwiT ¥ fFdy orq wrEw ¥ ogeA
*Ta'g,ﬁ’mﬁﬁ CEERA o qom,
wut & gew, whw ¥ gom, IEE
¥ geqr seowRdr & ogew o &t
47 g i wr 4 awt & wwor fwn
§ AT wE TR Y wpE T
frr &1 &7 =gt womfadl A
T ot WY | svw agr ¥ wwnfeal
F oemr ot g F N mondt w
FXHAE ) F 3% wRewww aTEdl
Ty e g idarary 5 feit T ama
frat & @var, f5dl) 7 wmar &, BRE S
afger =y, Tl o W€ &), et 7 oo
w0 &1, fawt 7 i WY, wgr aw fw
agdl 7 ®99 ghEir 1 §E 9
FqAT FiET § T TE &9 %I
gw Al 4 @ @R wer) S
% afew & wr ar 2mT fd am o
wfa fzd {ue, Yoo aufsd wa F wuw,
gferd & el ¥ oaEew st @
qET F AL AT G5 FT of=edr
afer & st W@ &« S aEm
ZHR Ty YT ANET g ¥ w9
afws frw 7df €)1 SAEr X WA
frsar 2 &\ H TERF AT SAA

waea oo wmdtg &, dAde § o |

afe wgwel & fod s@fem adY sman
B S T aETm Y g
gyl 1 foalg &1 womeR ¥ fog
feeft %@ & wEwET W@ AR X
s weguat 8 fed gudw q
o,  SHE Ay wg, 7 wE ™
HT #YT W S e g
gug fag W | OEH A wEM
fea 3 fog wae & gad ool
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® Gaenr # yewmr wax fed g

T HT aigt | A amey o & afed |

s, @ @R @ ard faar =9
¥ ozt 0 gy usgefr A@r A
| g7 = §, A ®T ¥ ETH WEA
faar ¢ wg wroa o7 f aff | I wyw
§ gaqazfic, weum @z feaxfg
IR e fwa § omf €1 e
F A FTN F ¥7 7 @At §)
ORI BT WTRNA FTAT STEAT
g f5 mza garc &t gafa o @Ere
§ wifes awrd @7 ® ¥ FC @I
# ) EEfo M weMar § 0 wia
A Y o AT IaAr F @A 9ro
g & gt § @Ay Agaren) fee
wd a8 31 ¥ I W & &fuwr
ff TTHAF A AT T K A Z1
§ aqaf ¥ g9 At mmw  fafvee
g foer stz a9% fre i 2w & A
dsd ) ag e @ fead o fe
IFW A AR FTWY O e
afafa &1 wesral 9T ST gary g
F wlefram § sww weter s
g1 IETE, ARy Us, agdr s
e g gt Aife w1 wet
TIFEAF WG g 1 qR T W

1 d i

¥ oF 39 afaerlt 4w fw afr
| WRQ wa 97 30O #t s
X Tl WR FIEE TN
rgafen sfa # Fwar | Rk wra
werifar &7 wgsr A wwar A
A1 98 UF TII7 T FE 5 gFar |
ZAR OF T2 ¥ 5T 7 g4It AW T
dETe # I=T PR QAT ARAAT {¥ £ )

§ gy g9l 1 @i 1 gon
Pagi #xar g1 N §9 S| w4
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¢H g v W g1 dawar, # ofiwfm aod W ¥ @
g fo gmy TgE 7 foedr diemr | FRHr AEAT B ) BT EWF ha@r

¥ 9w qrfgd O IaAY aftemr
Faff fem frg § 7@ wmern
stegr § f5 faewr mme @ @
fear o1 @ € ay wfexwdEs £ 4

w W A ¥ ogrew §
wifs ® A fqardtg 0 gl
Tt 77t @ wf § feg qwe
ag od A& 5 Edt Wil gardr wes-
war wfi ofie mifgy Ra sk
g 0wt twowr wmfgw 2. wedew
gt w1 wifgw & 1 g asi
o g9 § 5 ga3 wifegl &1 ot ey
Hiffm AW AT INFT wEE | gAY
feom fpnm &7 T a9 § fF ST §
fafrz wifgm, @ s qaodr
wodt § St qifen & gFwr aw oefiw
W@ F (. TN i g Afea
Ty vl § 3AFT N 7AW
FUF 1 HGAC A TG A1E R
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[For English translation, see
Annexure No. 5.]

Appendix 1,

SHRI' H. D. RAJAH : Mr. Chairman, before |
proceed to the discussion about the
amendments to the Motion of Thanks, | would
suggest that in true democratic spirit, if a
simple wording is brought before this House,
instead of this grandiloquent, gubernatorial
companialistic way of thanking the President
for having addressed this House which he was
pleased to do, we could have had the simple
democratic matter-of-fact wording, namely, "
Resolved that this House adopts the President's
Speech”, it would have
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[Shri H. D. Rajah.] been better. That is the
real and truly democratic way. | do not mean
any disrespect to the office of the President.
But he is part of us, he is one of us, he is paid
by the Indian taxpayer for doing his job, that is,
the President's job. You are paid, we arc all
paid, we all live in a democratic country elected
truly with a democratic spirit by hundreds of
millions of our people who have got the one
supreme bliss conferred by this great
Constitution, namely, once in five years, they
can go to the booth and cast their vote in favour
of somebody. That is the basis of this
democratic Constitution we are having today.
However, having in our possession this motion,
I would like to say that the preference to the
motion as it is, is not in keeping with the demo-
cratic spirit, of the 20th century and especially
of our time. What is it that this motion refers to
? It is about the contents of the President's
speech. Let us see how far the policy of the Go-
vernment for this session is revealed by the
speech. Absolutely, as my friend Mr. B. G.
Kher from Bombay read out the speech of the
King and the interpretation put on it, it
contained a big zero. And not only that, having
given to the country a big zero, the hon.
Minister for Defence has hedged our right to
speak even on the motion, supported ably by
the jurist of Madras, Dr. Alladi Krishnaswami
lyer. These are the sentiments expressed in a
20th century House of this nature. It is not like
a House of Lords, but it is a House duly elected
by the representatives of the great Legislative
Assemblies of States.

SHRI ALLADI KRISHNASWAMI: The
hon. Member's remark is a reflection on the
Chair.

SHRI H. D. RAJAH : | am not mewing nay
disrespect to any one. | am at liberry to speak
with the fullest freedom that is commanded by
me in this House and | shall express in no
unequivocal term? as to what | feel about the
way in which things are being done, the way in
which the liberty and freedom of this House
are being threatened and curtailed, the way in
which we are being treated like school-boys
from the
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Secretary onwards to the Leader of the House
on the Government side. Therefore, | have
ccme here to voice the opinion of the dumb
millions of this country and to say that we shall
have the liberty, we shall have the freedom, we
shall have the constitutional method of
ventilating our feelings in this House without
being taught what we should say and what we
should not say. Therefore, Mr. Chairman, |
thank you once again for upholding the
privilege and the freedom of this House. | am
not speaking with my imagination stretched to
the four corners of the earth.

Now | shall get into the details of this
Address.

We have had in this Address the issue of
famine which is referred to in a short
paragraph. The President has stated in his
Address about the famine in Rayalaseema. |
may at once point out, Sir, that this famine,
which we have the misfortune to experience in
Madras, is not confined to Rayalaseema alone.
The famine in the Madras State is all-
pervading. You will see, Sir, that the people are
dying in hundreds, are famished for want of
water. When | saw the Ganges flowing here in
North India, in its full glory, giving succour
and relief to the draught-affected areas, my
heart was singing within myself. I am looking
forward to the day when that water tacility will
be provided to my countrymen by a
Government whose record of service socially is
absolutely so low for the last seven years. If
that water facility is given to my countrymen,
this famine will never rear its ugly head. The
fundamental need of humanity is water, and
that is not available to many of us. That is a
fundamental problem to which any civilized
Government must pay its attention and what we
find here is that a grand sum of Rs. 94 lakhs is
being given by the Government of India to the
Government of Madras, while taking away Rs.
2 crores of securities for a loan is being given
to them against that Rs. 2 crores of securities.
But, when famine conditions were in Bihar,
what happened ? Every heart palpitated in
agony in Government
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circles, and people threw money in helter-
skelter in crores of rupees to the service of the
famished people of Bihar. | demand, Sir, that
this Government should take note of the
conditions in the South, and ungrudgingly
throw Rs, 5 crores there to alleviate the distress
of humanity. Then you will find tbat
communism does not rearits ugly head.
What is it that has been responsible for the
growth of communism in-India? The
Congress Fascism on the one side, the Fascism
of the party wliich is controlling every aspect
of economic life which has brought in
controls in one form or the other, has created its
own monster of black-market on the other side.
In the officialdom, you cannot get anything
done unless you grease the palm of a
wretched official. You cannot get
anything under the system of controls, unless
some lower strata of society in the
officialdom is greased in some form or the
other.  Controls breed corruption, corruption
breeds black market, and black market breeds
profit on one side and misery on the other.
Between Congress Fascism on one side and
Communist dictatorship on the other, is there
no salvation for humanity in this country, can
there be any growth of de-moeracy in this
country?  That is the point on which every
civilised administrator must focus his attention.

Sir, now let us take the question of foreign
policy. So many people were shedding
crocodile tears for the Tunisian tangle. What is
the Tunisian tangle when French Imperialism
is next door to us ? We have a small pocket of
France near Madras. That pocket is able to
disrupt the economy of our country, by
importing goods and sending them through
smugglers into our State. Brandy, for instance,
we have got prohibition in our State. How
many bottles of brandy you want ? Come to
Pondicherry, you can drink to your heart and
be happy. Now take the case of the pin, the
shaving stick, the shaving blade. While it is
sold at As. 12 in the market, you get the
Pondicherry imported and smuggled stuff for
As. 6. That is because the Customs people are
cheated by the smugglers of this small pocket
of France. Wb\
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are you going to Tunisia, going round the
world ? Look at your own home. Solve your
own problems first, and then talk about
Tunisia. What is this foreign policy
forgetting the menace at home and trying to
save others ?

SHRI B. G. KHER : Why should the hon.
Member face a particular member and talk?
The hon. Member is supposed to address the
Chair.

SHRI H. D. RAJAH : | am talking to the
Government, not Mr. B. G. Kher. Coming to
our own country, we find, that after crores of
rupees have been spent, we have got a tangled
and confused version of the Kashmir situation.
People make hue and cry when thinking of
Kashmir.  We went to the U. N. O. as the
complainant against Pakistan's aggression
against our country. The U.N.O. would not
have required even two minutes to declare as to
who is the aggressor; they never did anything
of \ that sort. They were not concerned * with
that.  But what was their concern ?  They
circumlocuted the entire process and are not
declaring Pakistan as the aggressor. They said
that there should be a cease-fire.  After the
ceasefire, there was ceasing of all activity. Five
years have passed and still this Kashmir
problem is  hanging fire. When this
Kashmir problem was taken up, there was an
accusation, a limited accusation, saying that
the money of the tax-payers is going to
Kashmir in crores of rupees, to save the turmoil
in Kashmir.  But what is the result? We have
got a doubtful ally on one side and the United
Nations Organisation on the other side, with its
Graham coming over to  India and Pakistan
some fifteen times not being able to do any-
thing. Our Government is committed to a
plebiscite in which case we know what will be
the result.  Is it not better to say, Sir, that the
Indian Exchequer's money is properly spent
without anybody being unfortunate enough to
say that we are dealing with a matter where we
have not yet come to a definite solution?

In that way, every foreign
attached to the Government is fraught

policy
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[Shri H.D. Rajah.] with vascillation,
Machiavelism and indecision. It is not based on
the reality of the situation. |1 wanted to talk
about Goa. But | leave it to Mr. B. G. Kher who
is a better authority and knows all about the
troubles created by Goa. | talked about Pondi-
cherry, which is the embodiment of French
Imperialism, so far as | am concerned. | talked
about the misery of our people, for whose relief
a grand sum of Rs. 94 lakhs is given by this
Government, when 5 crores of rupees or more
are needed to prevent people from falling on
the road side for want of water and food. The
famine is not confined to Rayalaseema alone, it
is there in Chingleput, the district of
Coimbatore and other areas of Madras State.

Sir, | would like to impress upon this
Government that they must look upon all
provinces with absolute impartiality and
decency.

With these few words, | would again remind
the House that the motion of thanks that is to be
passed must not be a simple matter of fact
alone, but should take note of the realities of
the situation.

SHRI RAMA RAO (Madras) : Mr. Chairman,
the occasion of a debate on a resolution of
thanks to the President of the Republic for an
Address announcing the policy of the party in
power must always be a joyous occasion for
those who sit on this side of the House. It is
doubly joyous to me for the valuable reason
that it contains an announcement of the
impending appointment of a Press Commission.
I have been connected with the freedom
movement. | have s w e ate d and slaked for
34 years in this profession. Today | feel | am
seeing the gates of Eden gleam. | find at last an
era of emancipation. Sir, on behalf of the
Federation of Indian Working Journalists, |
offer my most sincere and my most profound
thanks to the President of the Republic.

Pandit Jawaharlal Nehru, who is full of the
milk of human kindness, has been a great
friend of the working journalists. He knows
perfectly well that some of

[COUNCIL]

by the President 136

us working journalists work with conviction
and conscience and suffer for it. He knows that
that is the case not only today but it will be so
also tomorrow. Sir, we are perfectly happy that
a Commission is coming, we expect that the
terms of reference will be comprehensive, that
the personnel will be satisfactory, that the work
of the Commission will be speedily done, and
that its conclusions and recommendations will
be radical and far-reaching. Sir, a Commission
of a similar character is sitting in South Africa.

| have seen it stated in a capitalist owned
newspaper that the Press Commission that
reported in England did much work, but only a
rat came out of the mountain. The Press of
England is like the House of Commons and
many of these British institutions, which grow
in a miraculous manner but are a product of the
will of the people. But in India, our Press has
been a byproduct of our politics, with many
angularities and singularities. All these must be
rectified. We have got to create a welfare State.
It will be extremely good, therefore, that the
Press Commission should function well and
function effectively. | understand that the
Commission will be endowed with judicial
powers and will be enabled to call for evidence,
to call for documents, and for so many things
that are wanted to make the inquiry exhaustive
and realistic. | am very happy to hear about it.

Sir, I find that the paragraph which mentions
the Press Commission says something about
legislation that will be placed before the House
on the Press Laws Enquiry Committee. | am
rather unhappy about it. | attacked it in my
paper last year when the Constitution
amendments were being discussed, restricting
the freedom of expression as it existed
originally. | had also the opportunity of being
connected with the formative stages of the
Press Act which Mr. Rajagopalachari was good
enough to put on the Statute Book. Fortunately
for us, we succeeded in restricting the mischief
of the Press \ct. I do not like the Press
Enquiry
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Committees Report, it only tor the reason that
two of our senior journalists, Mr. Srinivasan
and Mr. Brelvi, disagreed with every major
recommendation of that Committee. With
what face are Government prepared to proceed
now with that Committee's report? | should
like to know all about it. We should like to be
told in advance not only something about the
terms of reference of the proposed
Commission, but also something about the
nature of the Press Enquiry legislation. Our
co-operation will be very helpful, because we
know where the shoe pinches.

Thanks en Address

Sir, our Federation in Calcutta, after passing
a resolution on the question of the Press
Commission, passed another which reads as
follows :

Pending a comprehensive inquiry by a
commission as suggested in another re-
solution of this session, the Federation urges
Parliament to order a_ separate inquiry
forthwith into the conditions of working
journalists in all their manifold aspects, with a
view to improving them consistently with the
directive principles of the Constitution and the
rights cf werkers in a modern welfare State.

The resolution proceeds :

The Federation is of the opinion that all the
labour ~welfare laws in force and such laws as
may be made hereafter should b» immediately
made applicable to all working journalists
alike, without distinction of class, grade and
the nature of the work done. The Enquiry
Committee should submit its report within six
months from the date of its appointment.

Sir, we request the Government to take
immediate action on this resolution. I will tell
you why. Yesterday morning a news item
from Allahabad appeared which makes us very
sad. It says in effect that most of the sub-
editors in a leading paper there are being given
the choice :

Either you resign, all of you, with thel
chance of some of you being re-employed or
we will dismiss all of you.

That is the choice which is be- , ing given to
them. This is happening all over the country.
Pandit Jawaharlal Nehru has been saying that he
would not allow the working classes to be
thrown out of employment. | beg of him to
remember this case. Many working journalists
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Sir, much has been said about the foreign
policy and | should like to say a few words on
this subject. It is said that we on the Congress
benches know nothing about foreign policy, and
probably that we do not take much interest in
foreign politics. That is the privilege of the
Socialist Party or the Third Force, it is
presumed. | can assure him that we know
enough of foreign politics and we can even hold
classes. | would advise him to read what
Bertrand Russell has said recently. He said that
Jawaharlal Nehru is the only genuine neutral in
the world.

AN HoN. MEMBER : Let us decide it.

SHRI RAMA RAO : There is nothing to
decide, and the electorate of India has already
decided it by throwing you out. Where is the
Third Force? Where is Doctor Lohia? Sir, it has
been said that our foreign policy is a personal

policy.

AN HoN. MEMBER : Will the hon. Member
please say what his views are with regard to our
membership of the Commonwealth ?

SHRI RAMA RAO : After all, you and | are
not greater than Mahatma Gandhi. And what
was Mahatma Gandhi saying all the time ? He
said that Jawaharlal Nehru was his conscience-
keeper so far as foreign policy was concerned.
That is my answer to the critic. If you think that
the foreign policy of a country is laid down by
all the parties, that is applicable only to a
country like England, with tremendous vested
interests and dependencies to exploit. But in the
case of a country like ours, with its geographical
limitations and with its traditions, a country like
ours has the right to shape its foreign policy in
its own way. You will be out of court if you say
that everybody has a right to shape that policy.
Here you have a voice, here you have a vote ;
challenge that policy if you can. Why do you
say that the policy is being laid down by a
single individual? The party accepts that policy.
That party has been elected by an overwhelming
majority in this country.
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[Shri Rama Rao]

Sir, | have been challenged to speak about
the views of foreign countries. | was touring
with Pandit Jawaharlal Nehru in America. |
also covered more than half of Europe. |
have had no English training like some of my
friends here with all kinds of affiliations. | am
a man educated in my own country. You can
level the charge of foreign education against
Pandit Jawaharlal Nehru ; you cannot level
that charge against me.  Wherever | went, |
made j continuous and searching inquiries, and
| I was told by my late friend Dhirubhai Desai
among others : "Rama Rao, take it from me ;
this Commonwealth business is all right.
Nothing happens. Every one of us functions
as he pleases. We may se."d a carbon copy of
some resolution, some decision, to the Aus-
tralian Foreign Office, or to the New Zealand
Foreign Office.  But nothing really happens."”
And yet my friends have been saying that
India has suddenly walked into the other
camp. It is almost a blasphemous
allegation.

When | was in the United States, | found
tremendous hostility to the Prime Minister of
India. His speeches were not well received ;
there was constant criticism. Why does the
United  States now  welcome our
cooperation? Why are we getting so mu~h
aid ? Because America has realised, out of
the fulness of her wisdom, that the old policy
will not succeed—the old policy of bullying
and intimidation and corruption and bribery.
America has realised that democratic India,
the India of Jawaharlal, the India of Gandhi,
must be morally touched. General
Eisenhower said only the other day that he di
I not think that tanks and guns and
aeroplanes would be effective ; it was the
spiritual strength of mankind that would be
decisive.

SHRI K. C. GEORGE : Is that the moral
aid which we are getting ?

SHRI  RAMA RAO If my friend
undertakes to provide all the guns and the
ammunition wanted in this country, we shall
go to war tomorrow and conquer the world.
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SHRI K. C. GEORGE : The moral support
that the hon. Member refers to is got through
the financial aid that is'given by America.

SHRI  RAMA RAO : Sir, it is an
extraordinary dialectic. | shall answer it.
(Interruption).

DiwaN CHAMAN LALL : On a point of
order, Sir. Is it not the custom that an hon.
Member cannot get up to interrupt unless he is
gh'en way by the speaker, and if the speaker is
still standing, is it not incorrect for any hon.
Member to utilise his voice and position to
interrupt him ?

SHRI RAMA RAO : Sir, take the history of
the last four years. What has happened ? The
charge against our Foreign Minister is that he
talks, too much, that he talks too soon, that he
talks too freely for a Foreign Minister ; and
yet somebody from that side has been saying
that we are too late. | cannot understand this
argument, Leadership requires that it should
be honest in a democracy. In Gandhian India,
you must be frank, you must come out
straight. We spoke first on Korea. We
expressed our views to the Americans. What
happened when they crossed the 38th Parallel
? What happened in San Francisco ? What
happened about the Pacific Pact ? We made it
very clear that we were against it. They are
still devising some methods for it. The
Americans have on their side New Zealand
and Australia, which between themselves do
not have half the population of my district.
What are they going to do with the Pacific
Pact ? Take South-East Asia. What is
happening there ? The French want to retain
all the air control in Indo-China. Over Tunisia
also the same thing is apparent. We have
made it very clear that unless it is the desire
of the United States and the Western Powers
to destroy the United Nations, they must
wake up betimes. The crack ot today will
become the crash of tomorrow. It is not
correct to charge, of all the people in the
world, the Foreign Minister of India with lack
of courage.
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Before | was interrupted, Sir, | was
speaking about the Commonwealth. Sir,

nothing is happening in that Commonwealth. It
is a beautiful little club. You do not pay any
subscription. {Interruption). If there is any
money, we are taking it.

SHRI' S. MAHANTY : Is there prohibition
in that beautiful little club?

SHRIRAMA RAO : There is no prohibition.
Tomorrow you can send a letter to Churchill
saying: "My dear Churchill, I am not dining at
your club ; | have many engagements."
{Interruption).

MR. CHAIRMAN: Order, order. Will the
hon. Member proceed ?

SHRI RAMA RAO : Take the Middle East.
We have made our attitude very clear as
regards Egypt. The fact is that America is
putting pressure on Britain over the question of
Egypt ; America is putting pressure on France
over the question of Tunisia-There was Anglo-
American opposition to India over Nepal, and
yet we triumphed, and today we are on the best
of terms with Nepal. Take the question of
disarmament. We have made proposals, and if
they are not accepted, it is not our fault. We
were then working under the distinguished
leadership of Shri B. N. Rau.

Then, take the U.N.O. Ask any. journalist
who has been in the U. N. O., and he will tell
you that the Indian delegation has earned a
reputation second to that of none for its work
for peace, for its services to the cause ot
internationalism. And yet you want that we
should get out of the U. N. O. There is the
monumental failure of Geneva. We do hope
that we shall succeed this time with U. N. O.
After all, it is something not ourselves that
makes for righteousness. It may, be that the
Parliament of Man has arrived, but the
Federation of the World is yet to come. It may
be that our hopes have been duped. It may be
that we have not succeeded in the measure we
had expected. But we strive, and it is not for us
to yield.
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Sir, the question of foreign possessions in
India has been raised, and this " pimple "
business has been brought forward. Well, | am
not an expert in aesthetics, and | shall not
discuss that subject. | would rather tell you a
little story. Hitler was asked early in 1934:
"Why don't you invade Austria? The people are
German-speaking ; they are your own people.
The Tory Party in England is not going to
unsheathe its sword for the sake of a little
country like Austria." Hitler's reply was blunt. |
must not repeat it in a House of gentlemen—
certainly not in a House where there are ladies.
I would paraphrase the reply mildly by saying :
" Why should | do any harm to the girl I sm
going to marry next week ?" You will get these
possessions. They are in your lap But you will
have to wait. If you think of Satyagraha, for
heaven's sake, go there and organise it. {An
hon. Member : We have.). Then, hats off to
you.

Sir, | would quote one beautiful sentence
from a leading article in The Stateman which
sums up the Address of the President so far as
foreign topics are concerned :

It was a notable survey of the troubled world
scene with, running through it, the thought of a
larger freedom of the human spirit.

SHRI H. D. RAJAH: Is it permissible to read
out a foreign journal's opinion ?

SHRI RAMA RAO : It is not foreign. It is
The Statesman of Calcutta, published also in
Delhi.

May | quote from seme other paper which
has no Congress affiliations ? It says :

But India's insistence on peace through
mediation in preference to exclusive reliance
on collective security. is now better
appreciated. India, ycung in independence, has
always supported “peoples still* fighting the
battle for independer.ee. Her recent reminder to
the United Nations, that the Charter enjoins the
member-States to help the people in every
country to choose their own form of
Government, will be api)recnated not only in
Tunisia. Her gesture will be welcomed by all
who do not want the United Nations to go the-
way of the League of Nations.
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[Shri Rama Rao.]

Sir, | can go on answering the various
points raised by the Opposition hut have
another purpose to serve on this occasion. The
policy of the United States has undergone a
new orientation. We are happy about it. With-
out selling our soul and without surrendering a
single principle of ours, we are willing to offer
our co-operation if only the United States
policy is more intelligently framed and more
carefully worked out. For instance, the United
States must get out of Korea. It has n<s
business to remain there. She must come to
terms with Red China. Mao is as much in
possession of China as Jawaharlal Nehru is in
possession of India—pack up, cross the Pacific
and go home. The U. S. is not going to , <n in
Korea. The United States may ce to crush
Russia. She may do som.f ing to bring about
her defeat. But kAcsia is not a country, Russia
is an idea. The people of the world look to
Russia rightly or wrongly—rightly rather than
wrongly—as a country where a great Socialist
experiment has been going on. Russia may be
a Welfare State on one side, it may be a police
State on the other. Nevertheless, it is our duty
to see that a great State like this survives, and
that no harm is done to her.

Sir, it is the duty of India to play her part
in the world's politics. We shall certainly
make progress gradually. The electorate of
India has thoroughly endorsed the foreign
policy, just as it has endorsed the various
other policies of the Congress. For the next
five years it has given this party authority to
rule this country. But the Congress has yet its
policies to frame, it has yet programmes to
put- forward. | have no doubt that the five
years ahead will be glorious years for this
country. We shall solve the internal problems.
We shall see that peace prevails in the world
around. We would sing :

Ring out the thousand wars of old,
Ring in the thousand years of peace.

SHRI B. C. GHOSE : Mr. Chairman, we
have listened today to many excellent
expositions of our foreign
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policy although they [have been at great
variance with one another. But | would like to
divert the attention of the House to a
consideration of some domestic problem,
namely, the food problem For, however much
we want to be a powerful nation and a force in
the world, if conditions internally remain what
they are, if famine, starvation and death stalk
the country, we shall never command the
respect of the world, nor become a great nation.
It was in this context, | think; rather wise on the
part of the mover of the motion that he confined
his attention mostly to foreign policy in the very
excellent speech that he made. For, conditions
being what they are in the country today, he
would have agreed that milk and honey is not
flowing here. We have been swearing by
Gandhiji. Gandhiji did not dabble so much in
foreign politics. He was concerned with the
Bhangi colony. He went to the villages. He was
concerned with the happiness of the people.
How much progress we have been able to attain
during the last four and a half years ? But,
before | go to the problem of food, | want to
mention just one word about one topic about
which there has been a studied absence of any
reference in the President's Address, namely,
our relations with Pakistan, because that is a
problem in which, coming from West Bengal,
we are very much interested. There are many
matters on which we should like to know what
the Government's point of view is and what the
Government policy is; matters such as evacuee
property, Kashmir, border raids, payment by
Pakistan of her obligations towards India and,
last but not least, the introduction of the
passport system. It appears to me, Sir, that the
introduction of the passport system is a clear
violation of the Delhi Agreement. For, one of
the tundamental principles underlying that
Agreement was that there should be freedom of
movement between the two Bengals and the in-
troduction of the passport system will severely
restrict that freedom. What has the Government
of India done about it ? Or is it that we must
acquiesce in everything that Pakistan may
choose to do, however unjust that may be ?
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Now, | want to deal only with one topic, and
that is, food, because | consider that to be very
important. The President's Speech gave
expression to a very noble sentiment. He said
that freedom by itself is not enough. It must also
bring a measure of happiness to our people and
a lessening of the burdens they suffer from. If,
Sir, we cannot give our people food, not
sufficient nor even optimum quantity but just
enough to keep them out of starvation and
death, can we say that we are assuring them any
measure of happiness ? And if, further, food
subsidies are taken away under these conditions,
can we say that we are lessening the burdens
that they are suffering from ? Therefore, to
people without food or with food offered at
prices beyond their reach these noble words of
the President must come as a sheer mockery as
they do to many people in our part of the
country where they are suffering from famine as
also in other areas of India.

The greatest difficulty in discussing the food
situation is statistics. It is well-known that the
same official figures have yielded a surplus to
Mr. Sidhwa and a deficit to the Food Minister. |
do not intend to enter into those questions, but |
may say that our food production had been
increasing at least up to 1950. In the Report on
Currency and Finance published by the Reserve
Bank of India for 1950-51 our internal produc-
tion was shown as a little over 44 million tons
for 1948 and 1949 compared to about 42
million tons in 1947, while in 1950 it was a
little over 45 \ million tons. | understand that
production has gone down in 1951 but it is a
moot point as to how far that was affected by
an understandable anxiety on the part of the
State Governments to report shortages and
press for larger alloca tions. But, whatever that
may be, we had larger production up to about
1950, but has the acuteness of the food problem
abated one iota? Certainly not. The explanation
for that is also well-known. The Government
say that although there is an increase in
production, yet, for various reasons, there is no
proportionate increase in
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marketable surplus. If that be so, | believe, Sir,
that the assumption made by the Planning
Commission that an increase in food
production by 7*2 millions by 1956 will solve
the problem for us, by that year will also go
wrong.

Sir, in this context a word should be said
about the Grow More Food schemes on which
much acrimonious controversy has raged.
Inspite of the contention of the Government
that these schemes have proved successful—
and | believe there is mentioned in the
President's Speech that there has been an
increase of something like 14 lakh tons as a
result of the Grow More Food schemes—yet it
is interesting that the Planning Commission
says in so many words that the results of the
Grow More Food schemes have not been
appreciable, that these schemes will have to be
re-orientated, that they must be made more
intensive rather than be so widely spread out as
is the case now. But there is little doubt that a
lot of the money that has been spent on such
schemes has been more or less wasted.

One word, Sir, also on natural calamities. It
used to be said that there. is a cycle in
agricultural production, that if you take a
period of five years, one year would be surplus,
one would be deficit and the other years would
be more,or less normal. But it appears ever
since independence natural calamities have
been persistently pursuing our Government. If
nature and elemental forces are bent upon
discrediting the Congress Government, how
long could we frail mortals bolster it up?

Sir, an overall examination of the food
situation leaves one very much depressed about
the future. Internal production is not enough.
We have to import a lot of food grains. The
Planning Commission estimates that we shall
have to import about 3 million tons a year over
the next five years. Latterly we have been
importing something of the order of 5 million
tons, costing us over 200 crores of rupees.
Then food subsidies which are essential and
must be given cost us something
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[Shri B. C. Ghose.] between 15 and 20
crores of rupees. Now all these mean a severe
strain on our finances and also on our foreign
exchange. And if there should be a deficit in
our balance of payments position, Government
will turn round and say that with a view to
bridge it, we must restrict imports, say of indus-
trial raw materials or of machinery, which will
then have a very adverse effect on the future
industrial development of the country. Relief,
Sir, might be had for some time through gifts
and loans, but how long could we depend on
gifts and loans? And even if we did, could we
then survive as a nation of an independent
status and shall we not gradually become
servile and subservient to the donor ? Inspite of
what one hon. Member here said that there has
been a change in the outlook of the U. S. A,
there is no denying the fact that the U. S. A.
wants us to go along with them and this is one
of the thin ends of the wedge that they are
resorting to.

Sir, | shall not have the time today to
elaborate my proposals on the food problem,
and | am therefore merely stating them. Our
immediate and short period problem is
concerned with our obligations for the rationing
population. So far as the no.i-rationed popu-
lation, nearly 70 per cent, of our people, is
concerned, we have left them virtually to their
fate asking them to fend for themselves as best
as they can. F,or the balance of the 30 per cent,
of the rationed population, we have an elabo-
rate and vexatious system of controls which,
while it has corrupted and perverted large
sections of our public life and also created in
certain areas artificial scarcities, has not as yet
been able to procure the food grains necessary
to meet the commitments for our rationed
population. And the Centre has al-ways to
make good any deficit that is not a very
satisfactory position. | feel, Sir, that it would be
good for the Centre to reduce its rationing
liabilities, to reduce its rationing obligations
and take upon itself the whole burden of
feeding only the important urban areas and
that also from imports. The
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rationing obligation might be reduced from the
present figure of something like 125 million
people to something like 50 or 60 million
people. Let the Government thereafter build up
a reserve stock, say of 1 million tons, also from
imports. And then let the Government remove
food controls in the other areas. | should like to
emphasise, Sir, that what | have been
suggesting is not immediate de-control or
complete de-control but only a gradual de-
control and that also only after the Government
have built up a reserve stock. Because a reserve
stock is essential, for, whenever there may be a
scarcity, unless the knowledge is there that food
can be rushed to that place, there will always be
a more than proportionate increase in prices.
Therefore, Sir, it is necessary that we should
have that reserve stock. | believe, Sir, the
outgoing Food Minister had also been thinking
along some such lines and inspite of the
observations of the Planning Commission on
the question of de-control, | believe there is
very much good sense in these suggestions, and
particularly because that will remove a lot of
corruption from our public life.

I have, Sir, no tim ' 0 elaborate on a long-
term solution oL ih™ problem. Of course,
abolition of n: vmediary interests in land is
essential. It is really surprising that the
Congress Government, pledged to that, have
not yet given effect to it all over the country.
But everybody knows that mere abolition of
the intermediary interests will not solve the
food problem ; other measures will have to be
taken simultaneously to increase the production
of food. And I would offer another suggestion,
namely, to guarantee to the agriculturist a
minimum price not for a year, but over a period
of years, say, for three or four years. That has
been done in Great Britain with spectacular
results and it is really somewhat surprising that
under the new plan, Great Britain has been able
to reduce her dependence on food imports from
two-thirds to one-third of her total
requirements. It is really a very excellent
achievement.
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Sir, | do not propose to dilate on this
occasion on the food problem any further,
because it is already five, and | would merely
end by saying that the food situation in the
country is so critical that we can afford to
neglect or tinker with it only at a very grave
risk to the internal peace and stability of [ this
great country.

SHRI N. GOPALASWAMI : Sir, before we
adjourn today, | wish to submit a suggestion
for your consideration. There is a general
feeling, on this side of the House in any case,
that the timing of the daily sessions might be
changed. The suggestion is that we might
meet at about 8.15 and sit till 1 p.m. and that
will give us 4 hours and 45 minutes—the
same period of time that we now sit here both
morning and evening. | do not know if the
same timing has been decided
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on by the other House, but I have been told that
the matter is under their consideration. That
would mean that we sit only in the morning and
close for the day at 1 o'clock. If the House is
agreeable to this modification and if you also
are agreeable, Sir, you might decide whether
you should bring it into force from tomorrow or
from day after tomorrow.

SEVERAL HON. MEMBERS : It is agreeable.

MR. CHAIRMAN: It seems to be agreed
that we meet here at 8.15 from tomorrow and
sit till 1 o'clock.

| adjourn the House till tomorrow at 8.15. a.
m.

The Council then adjourned till a
quarter past eight of the clock on
Tuesday, the 20th May 1952.



